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I wish, Sir, he were here to realise 
his mistake. As I said before, if he had 
only mentioned this case to me I would 
have placed all the material before him 
and he would have been in a position to 
exercise independent judgment. If he 
were here, I would nave liked to re
mind him that Oxford oratory and 
Christian charity might go hand in hand.

Shrimati Renu Chakravaitty (Basir- 
h a t): Who is a Christian ?

[M r . Spea ker  in the Chair]
Mr. Speaker: I shall now put all the 

cut motions to the vote of the House.
A ll the cut motions were negatived.
Mr. Speaker: The question is :

'That the respective sums not 
exceeding the amounts shown in 
the fourth column of the Order 
Paper be granted to the President 
to complete the sums necessary to 
defray the charges that will come 
in course of payment during the 
year ending the 31st day of March,
1957, in respect of the following 
heads of Demands entered in the 
second column thereof:

Demands Nos. 22, 23, 24, 25 
and 119.”

The motion was adopted.
[The motions for Demands for 

Grants which were adopted by the 
Lok Sabha, are reproduced below : 
—Ed.]

D em an d  No 22—T ribal A reas

“That a sum not exceeding 
Rs. 6,10,57,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1957, in the res
pect of Tribal Areas’.”

D em an d  No. 23—E xtern al  A ffairs

“That a sum not exceeding
Rs. 6,81,65,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the
31st day of March, 1957, in the
respect of Tribal Areas’.”

D em an d  No. 2A— State  o f  P on di
cherry

“That a sum not exceeding
Rs. 2,78,94,000 be granted to the

President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1957 in res
pect of ‘State of Pondicherry*.”

D em a n d  No. 25—M iscellan eou s  E x
p e n d it u r e  un d er  th e  M inistry  o f  

E xtern al  A ffa ir s

“That a sum not exceeding 
Rs. 5,07,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1957, in respect 
of ‘Miscellaneous Expenditure un
der the Ministry of External Af
fairs*.”

D em a n d  No. 119—C apital O utlay  
o f  M in istry  o f  E x tern a l  A ffa irs

“That a sum not exceeding 
Rs. 25,33,000 be granted to the 
President to complete the sum* 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1957, in res
pect of ‘Capital Outlay of Ministry 
of External Affairs’.”

RESOLUTION RE. PRESIDENT’S 
PROCLAMATION RE. TRAVAN- 

CORE-COCHIN

The Minister of Home Affairs (Pandit 
G. B. Pant): Sir, I beg to move :

“That this House approves the 
Proclamation issued by the Presi
dent on the 23rd March, 1956, 
under Article 356 of the Constitu
tion, assuming to himself all the 
functions of the Government of 
T ravancore-Cochin. ”
Sir, I am thankful to you £*nd also to 

the hon. Members of this House for 
allowing me to move this Resolution. It 
has interfered with the programme 
chalked out for this session to some ex
tent and that indicates the urgency of 
the matter with which I am dealing.

The step taken by the President had 
become imperative and inevitable. I re
gret that the circumstances, which were 
not altogether edifying, should have led 
up to this culmination. 1 would have 
preferred the normal course of consti
tutional administration to remain intact.
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But, unfortunately, our wishes could not 
stand the developments that took place 
in Travancore-Cochin in recent weeks.

Travancore-Cochin is a fine, charm
ing territory which has also some stra
tegic importance. It is culturally very 
advanced; it stands first in the matter 
of literacy as it does also in the matter 
of density of population. But, so far as 
the establishment of stable democratic 
traditions and conditions is concerned, 
I find that it has not been able to make 
as much of headway and progress as 
one would have expected. It is still suf
fering from teething troubles.

As hon. Members are aware, Tra- 
vancore and Cochin were united in 
July 1949. The members of the represen
tative bodies of the two States then 
came together under one group and they 
administered the affairs of Travancore- 
Cochin State till the last general elec
tions. Those elections did not result in 
the absolute majority of any party. In 
fact, the groups there were, perhaps, 
more numerous than in other States. 
The Legislature found it difficult to set 
up a united majority party for admi
nistering the affairs of the State. The 
Congress which was the biggest group 
in the House, however, wanted to save 
the situation. It did not relish the idea 
of the House being broken up and fresh 
elections being held. It also wanted to 
avoid, as far as possible, the adminis
tration of the State by or under the di
rections of the President and the Parlia
ment. So, the Congress yielded place 
and agreed to support the P.S.P. Mi
nistry and Shri Thanu Pillai became the 
Chief Minister. He remained in office 
for about a year. Of course, he could 
continue in office only with the backing 
of the Congress Party, for the strength of 
the P.S.P. itself was less than 20 in the 
House of 118. The Congress withdrew 
its support and the P.S.P. Ministry re
signed from office. Thereafter, the Con
gress which was the biggest party in 
the House, the State Congress, that is, 
the general wing, and the T.T.N.C. bet
ween them having a total strength of 
58, with a few others, formed the Mi
nistry. And, Congress remained in 
charge for about a year till the 10th of 
March. Six members of the Congress 
Party resigned from it with the result 
that its strength dwindled to that ex
tent and it ceased to occupy the posi
tion of invulnerability which it had 
previously. “So, the leader of the Con
gress Party informed the Rajpramukh 
that he was no longer in a position to

discharge the responsibility of the gov
ernment and advised him to explore the 
possibility of forming an alternative 
government. The Rajpramukh had talks 
with the leader of the Communist 
Party, which was the second biggest 
party in the House, after the Congress, 
having a strength at that time of about 
27. Tne leader of the Communist Party 
wanted some time and there were par
leys, and after three days he informed 
the Rajpramukh that he was not in a 
position to form a government. Then the 
Rajpramukh had talks with the leader of 
the P.S.P. The strength of the P.S.P. 
stood at about 15 in a House of 118 but 
still the Rajpramukh thought that if the 
P.S.P. could step in, the situation might 
be saved. The P.S.P. were given time 
and the leader reported at one time that 
he had got assurances from the leaders 
of some of the other parties and also 
from a few individuals so that he had 
59 assurances and he was expecting a 
few more. Later, he said that he would 
inform him about the others the next 
day, but perhaps that did not materialise 
subsequently. Afterwards, out of the 59, 
two members withdrew their support 
and they informed the Rajpramukh that 
they would not be able to support the 
Ministry as it was proposed to be con
stituted.

Shri S. S. More (Sholapur): Who
were the two? What are their names?

Pandit G- B. Pant: Shri Seshadri
Nath Sharma is one and Dr. Narayanan 
Potti is the other.

Taking these away,—and there were 
also some other bits of information with 
regard to a few others, but I cannot say 
anything definite about them—the Raj
pramukh found that up to the 21st, the 
total strength that the P.S.P. had been 
able to muster did not exceed 57, 57 out 
of 118,—which was arithmetically less 
than half. So the P.S.P. was not in a 
position to form a Ministry. So far as 
the facts go, I have given them along 
with the figures, and from these one can 
easily draw the relevant conclusions and 
also the right guidance as to what the 
circumstances were and why this step 
has become necessary and unavoidable.

As I said, there had been one other 
election in Travancore-Cochin sincp the 
general elections were held all over the 
country. The number of parties in the 
Travancore-Cochin Legislature came to 
more than six or eight; the Congress 
Party including three T.T.N.C. at the 
time it resigned had a strength of 54,
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members who resigned from the Con
gress Party 6, Communist Party 27, 
P.S.P. 15, Revolutionary Socialist Party 
"9, Kerala Socialist Party 3, Indepen
dents 3, Speaker 1. The parties had 
obviously their different programmes 
and they had their own respective aspi
rations. Yet it was the wish of the Raj- 
pramukh that if by virtue of any per
mutation and combination any arrange
ment could be arrived at which would 
enable the new parties or the new coali
tion or association of parties to run the 
administration, then he will be saved 
from the necessity of having to under
take greater responsibility on his own 
shoulders. The mere fact that the num
bers were as I have indicated, would 
by itself show the great difficulty of 
forming a stable government. In this 
case, as I said, even a numerical majo
rity for a temporary period was not visi
ble. But even if there had been a majo
rity apparent by one or two, I think it 
would have been still necessary to see 
whether the government thus formed 
would be stable, for if the 
arrangement thus made were again 
to break down and to result 
in a collapse of the government after 
a few weeks, then no advantage would 
possibly be ensured by such a kind of 
hotchpotch arrangement. The difficulties 
were before the Rajpramukh and be
fore the government that might have 
been formed. The Budget had to be pass
ed, and if any difficulty had arisen and 
the voting on account had not been ac
tually confirmed and carried out before 
the 1st April, then the entire adminis
tration would have been placed in an 
extremely awkaward position. There 
were obvious differences between the 
parties on matters which are certainly 
of more than ordinary importance and 
which on some occasions convulse the 
country. The Communist Party was in 
favour of a certain taluk being transfer
red to Tamil N ad ; the PSP was against 
this. The moment the debate on SRC 
was initiated in the House, this diffi
culty would come in the way of any 
such alliance and it would break down. 
It is essential that, considering the pre
vious history, whichever Government 
might have been formed or may here
after be formed in Travancore-Cochin, 
it should have a certain amount of sta
bility. Such Governments formed by 
easy alliances among a number of par
ties who have different programmes of 
their own are essentially of a precarious 
character. The loyalties of the members 
to their respective parties are bound to 
be changing and they are put to a still

greater restraint when many such parties 
join together just to form a Govern
ment. When there is a majority of one 
or two, really every member becomes 
equal to 58 or 59 of the total strength 
minus one or two because, if just one 
withdraws his support, then the Ministry 
tumbles down; one is equal to 59. So, 
one has to be treated with the same im
portance as the entire group of 59 and 
anyone out of the 60 may have re
course to self-regarding impulses or de
mands or desires. I would not use the 
word ‘blackmail* because that is not a 
very respectable practice. Men can be 
coaxed and men can be coerced.

Shri A. K. Gopalan (Cannanore): 
Men can be bought.

Pandit G. B. Pant: Men can be
bought too—that is true—not only by 
one party but perhaps by m any.. . .

Shri A. K. Gopalan: Now by the
Congress Party.

Pandit G. B. Pant: I would not name 
any, party. I am prepared to accept that 
Shri Gopalan himself would never 
descend to that limit.

Shri A. K. Gopalan: Certainly not.

Pandit G. B. Pant: That I accept.
But about parties, I am not prepared to 
say anything because parties have in
dividuals of all types and of all classes.

Shri S. S. More: Hear, hear.

Pandit G. B. Pant: Shri More is
saying so because he does not belong 
to any party; he is answerable for his 
own conduct and not for his mis
conduct.

So, the position becomes somewhat 
intricate and the State has not been able 
to form a stable administration even 
after it had had to go to the polls since 
the last election. After the general elec
tion when it was found that the party 
position remained virtually unchanged, 
the question of immediately going to 
the polls did not arise. It would involve 
a tremendous amount of worry and sus
pense not only of money but of time 
and energy. It would rouse passions and 
perhaps also cause bitterness and irrita
tion. Besides, we are looking forward 
to the formation of a new State on or 
about the 1st of October. So, any elec
tion held before that date would lose 
its efficacy and the new State will have
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to go to the polls again sometime there
after along with the other States early 
next year. So, a fresh election is obvi
ously ruled out.

Government by any majority of a 
suitable character will then be impos
sible. Even those who had agreed to 
join hands although they formed only a 
minority, had not merged themselves 
into one legislative party even. Every 
one of them retained his own individual 
character and entity so that there 
was virtually no coalition nor any 
united party even for a limit
ed purpose. In the circumstances, 
there was no alternative to the issue of 
the proclamation by which the President 
has placed the responsibility for the ad
ministration of Travancore-Cochin on 
the Parliament.

I could not call it an altogether un
democratic method because it might 
have been so in the olden days when 
we had no Parliament and the Centre 
was overshadowed and eclipsed by no
minated members. Now, in the Parlia
ment which is supreme in the country 
we have the cream of the choicest men 
in the countiy and the affairs of Tra
vancore-Cochin will be directly under 
their eye and under their supervision. 
To that extent, if hon. Members are 
pleased to take interest in the affairs of 
the State, it will perhaps have a better 
deal and greater consideration and more 
of sympathy than it would have if it 
had been carrying on its affairs separate
ly in an isolated corner of the country.

So, I trust that the hon. Members will 
agree with the course that has been 
adopted—the only possible course which 
circumstances would admit of. Some
times there is a tendency to refer to 
what has happened in U. K., Canada 
Ireland or Timbaltoo but those places 
have not got any provision like article
357 of our own Constitution. So, any 
reference to those countries or to any 
precedents from those countries would 
be irrelevant. Those countries had not 
the foresight to have a provision of this 
character and the authors of our 
Constitution were wise and shrewd 
enough to provide for all contingencies 
and emergencies and this provision 
here comes to the aid of embarrassed 
States, when they are in a sorry 
plight and enables the President to 
manage their affairs so that they may 
get the healing balm and healthy medi
cine and thereby regain their lost 
vigour.

That is our hope so far as the Tra
vancore-Cochin State is concerned and 
we trust that when the President’s rule 
comes to an end the people of Travan
core-Cochin will be better placed and 
better prepared to appreciate the virtues, 
the benefits and the benedictions of de
mocracy and proceed in a manner which 
will guarantee a democratic course of 
events in their country.

Mr. Speaker: Resolution moved :
“That this House approves the 

Proclamation issued by the Presi
dent on the 23rd March, 1956, 
under Article 356 of the Constitu
tion, assuming to himself all the 
functions o f the Government of 
Travancore-Cochin.”
Now, there are some amendments 

which have been tabled. Amendments 
Nos. 1 and 2 in the name of Shri Ka
math are negative ones and so they are 
not allowed. As far as amendment No. 3 
is concerned, I allow it. Does he want 
to move it?

Shri Kamath (Hoshangabad): I wisb 
to .move all.

Mr. Speaker: I am disallowing some 
amendments and I am allowing amend
ment No. 3 which I find to be in order. 
If he wants to move it, it will be treated 
as moved. Amendment No. 4 is also not 
allowed. Amendments Nos. 5 and 7 in 
the name of Shri A. M. Thomas and 
amendment No. 6 in the name of Shri 
Velayudhan are in order. So, the amend
ments that are before the House, which 
are in order and which are treated as 
moved are amendment numbers 3, 5, 6 
andf 7. 4 hours have been allotted for 
this. We started at 2:35. Hon. Members 
who are leaders of groups will have 20 
minutes and others will have 15 minutes 
each.

Shri Asoka Mehta (Bhandara): We
cannot do it in 20 minutes. There is 
difference on facts. How can we do it in 
20 minutes ?

Shrimati Renu Chakravartty (Basir- 
hat): May I suggest one thing? Yester
day we had calculated 4 hours from 3 
and we were to continue up to 7. At 
least let us sit up to 7.00 so that at little 
more time will be available.

Mr. Speaker: We are not going to go 
on changing like that. So far as leaders 
of groups are concerned, if I find that 
they are not able to finish in 20 minutes 
I will allow them 10 minutes more.
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Shri Kamath: I beg to move:
That in the Resolution—
for “approves” substitute “regrets”.
Shri A. M. Thomas (Ernakulam): I 

beg to m ove:
That at the end of the Resolution*

ihe following be added :
“as that was the only proper 

course to be adopted for the situa
tion that arose on the resignation of 
the Congress Ministry headed by 
Sri Panampilly Govinda Menon.” 
Shri Velayudhan (Quilon cum Mave- 

likkara—Reserved—Sch. Castes): I beg 
to move:

That at the end of the Resolution, 
the following be added :

“and resolves that the Proclama
tion shall be revoked before the 
30th April, 1956 and Parliamentary 
Government restored in the State.”
Shri A. M. Thomas: I beg to move:
That at the end of the Resolution, 

the following be added :
“and declaring that the powers 

of the Legislature of the said State 
shall be exercisable by or under the 
said authority of Parliament and 
making certain incidental and con
sequential provisions detailed in 
the said Proclamation.”
Mr. Speaker: Amendment moved :
(1) That in the Resolution—
for “approves” substitute ‘regrets”
(2) That at the end of the Resolution, 

the following be added :
“as that was the only proper 

course to be adopted for the situa
tion that arose on the resignation of 
the Congress Ministry headed by 
Sri Panampilly Govinda Menon.”
(3) That at the end of the Resolu
tion, the following be added;

“and resolves that the Proclama
tion shall be revoked before the 
30th April, 1956 and Parliamen
tary* Government restored in the 
State.”

(4) That at the end of the Resolution, 
the following be added :

“and declaring that the powers 
of the Legislature of the said State 
shall be exercisable by or under the 
said authority of Parliament and 
making certain incidental and con
sequential provisions detailed in the 
said Proclamation.”

3—32 L. S.

Shri A. K. Gopalan: Mr. Speaker, I 
very strongly oppose this Resolution. I 
also say that the effect of the Resolu
tion in taking the functions of the Gov
ernment of Travancore-Cochin State is 
undemocratic, unjust, irregular and 
against all norms of democratic func
tioning in this country.

This is not the first time that we have 
discussed Proclamation of the Presi
dent in this Parliament. This is the third 
time. First it was the proclamation 
whereby the functions of the Govern
ment of PEPSU State was taken over. 
Second time it was Andhra State and 
this is the third one.

We are told every day that parlia
mentary democracy in this country is 
developing and also that we are setting 
a model as far as functioning of parlia
mentary democracy is concerned. If the 
effect of that functioning is that within 
four years three times the President’s 
rule had to be evoked then I think it is 
high time that we understand what is 
happening and how the functioning of 
parliamentary democracy in this country 
is.

As far as the arguments of the Home 
Minister are concerned, the same argu
ments, though not by the same Home 
Minister, had been given to us when 
the question of PEPSU and the question 
of Andhra came before us. At both the 
times it was said that that was the only 
course. The Constitution itself says that 
the President can take over only when 
he is satisfied that a situation has arisen 
in which the Government of that State 
cannot be carried on in accordance with 
the provisions of the Constitution of 
India. As far as emergency proclama
tions are concerned, we cannot now say 
that there is either a threat of war or 
some other thing. So the only thing is 
that when there is a Proclamation the 
President has to say that he is satisfied, 
and he has got reports and other infor
mation from the Governor or the Raj
pramukh that there is a constitutional 
crisis. And iu order to say that there is 
a constitutional crisis it will be always 
necessary to distort facts and say that 
this man or that man was not there, 
the whole group was not a homogeneous 
one or they could not function like 
that.

That same reason has been given now 
because unless that reason is given, if 
it is said that thert was another group
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of persons who were ready to take in 
the administration, then certainly there 
would have been no need for a Procla
mation.

So, as far as the facts are concern
ed we have to say that the facts we 
have received are entirely different 
from those that have been placed here. 
As the Home Minister has said, it may 
be a difference of one. But the differ
ence of one here is very important. The 
Home Minister himself has said that 
the difference of one man will certainly 
make a big difference. Not only that. As 
far as the question of Proclamation and 
taking over the functions of the State 
is concerned there is another fact which 
I want to point out because there will 
be some developments in October. That 
also had not been taken into considera
tion.

What has happened all this time, that 
is what I want to show. What is a stable 
government? The explanation can be 
given in any way at any time. Which 
kind of Government do you call a stable 
government ? In order to form a stable 
government how many members must 
be there ? What are the groups ? Is it a 
majority group or a minority group that 
is required ? All these are questions 
which are to be answered and discussed 
because we have seen that in PEPSU 
it was in one way, in Andhra it was 
in another way and it was in a third 
way as far as Travancore-Cochin is con
cerned. It was not in the same way here 
last time after the general elections and 
also now.

What is the position now ? The posi
tion now as it had been explained is 
this. There had been a Congress Minis
try. The Congress Ministry resigned be
cause six members of the Congress Mi
nistry said they would not support the 
Congress and they went out of the Con
gress.

Shri Matthen (Thiruvellah): They did 
not go out of the Congress.

Shri A. K. Gopalan: “Go out of the
Congress” means they went out of dis
cipline of the Congress and did not 
support it. I did not say they resigned. 
As far as discipline of Congress is con
cerned they said : “We will not be with 
you.” They did not resign. Excuse me, 
“went our’ does not mean that they 
resigned. I would have been very glad 
if they had resigned. I am not glad of 
this position. It was better for them to 
resign and go away from the Congress 
group rather than remain there. Anyway

I do not want to go into that question.
What I want to point out is only this.

I am not surprised that these people 
will not be in the discipline of the Con
gress because I know these people 
specially. Some of them are rank com- 
munalists. They are leaders of commu
nal organisations in the country. In ord
er to win in the elections—when I say 
these facts some of my friends here 
may be angry—those who were leaders 
of communal organisations in that place 
were taken in the Congress; they were 
given Congress tickets and they were 
elected as Congress members. If there 
had been genuine Congress-men who 
had something to do with the Congress 
and not communalists like these we 
would not have been faced with this 
danger. It is clear now. They have gone 
out of discipline and these Congress
men are responsible for it.

Anyhow, after these six men went 
out, the leader of the Communist Party 
went to see the Rajpramukh. He said 
that they being the next single majority 
party will not be able to form a Gov
ernment but he must be given some time 
because with the help of PSP and other 
parties he would be able to form a 
stable majority of 60 or 61. He asked 
for two or three days’ time so that he 
may try to form a stable majority. One 
day after that the leader of the PSP 
group Shri Pattom Thanu Pillai went 
to the Rajpramukh. He gave him signed 
letters of the following members of 
groups who were ready to support him 
unconditionally: P.S.P. 16; Leftists all 
together (Communists, R.S.P. and 
K.S.P.) 39: Independents 2; T.T.N.C. 
2; Congress 2. As far as one Congress
man Shri A. R. Menon was concerned, 
it was said that he sent a resignation. 
The report was that it was afterwards 
said by the leader of the Congress 
Party, E;c-Chief Minister that it may 
not be his letter. The other people sent 
word to him. From Madras, he person
ally came and saw the Rajpramukh and 
said, this is my letter and I am going 
to support that. That is the position. As 
far as Shri Sharma, another TflT.N.C. 
member is concerned, he gave it in 
writting that he supported it. The Lead 
er of the P.S.P. gave 61 names. Out of 
the 61, I referred to one who had been 
somehow takeri away. It is also said that 
it is not like that. There were stories that 
he had been kidnapped. There 
were some stories in the press 
about it that some searches and 
other things were made. I do not 
know whether it is correct or not. There
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was this news. Anyhow, he was not 
seen for 2 or 3 days. That fact was 
there. He was not seen. Whether he 
was taken away or he went away, I do 
not know. He was not sein for 2 or 3 
days. It was said afterwards...............

Shri Achuthan (Crangannur): Hie
same member concerned has made a 
statement that he was not hidden by 
anybody.

Shri A. K. Gopalan: A man who
was won away from a party, will he 
say that he was kidnapped ? If I were 
the person, will I say that I was kidnap
ped ? Certainly not. He will say, I was 
not taken away; I went away. I do not 
know why the hon. Member is angry. 
I only say these are the stories. He 
will never say that. That is no argu
ment. So, on the 23rd, out of the 61, 
there were 60. I want to bring to your 
notice two things. Pattom Thanu Pillai, 
the leader of the P.S.P. said, these are 
the signatures of 61 people, with them 
I am ready to form a Ministry. He 
handed over the list. I want the Home 
Minister to say whether the Rajpra- 
mukh today can deny that he had seen 
the signatures of 61 people. Only one 
was not there. Can he say that he did 
not get the permission of 60 people who 
had stood together to form a Ministry ?

The other day when I moved the ad
journment motion, I had a telegram 
from the leaders of these groups saying, 
that Pattom Thanu Pillai went and saw 
the Rajpramukh, we gave our permis
sion, he was not called, today is the 
23rd, we are not at fault. That was the 
wire. I wanted to bring it to the notice 
of the House. I did not go into the 
discussion of the adjourned motion. We 
know what happened after the 23rd. 
The Congress understood that two mem
bers of the Congress had resigned and 
joined Pattom Thanu Pillai for the for
mation of Ministry. The £*-Chief Mi
nister thought that something must be 
done. He said that the Rajpramukh call
ed him. I do not say that the Rajpra
mukh did not call him. I have to take 
his word. When the P.S.P. leader met 
him, why is it that the Rajpramukh call
ed Shri Govinda Menon? He said that 
he was not able to form a Ministry. I 
say it was because three days’ time was 
necessary and within 3 days something 
had to be_ done. What had to be done 
was not to call Pattom Thanu Pillai 
and ask him to form a Ministry or verify 
whether these persons will join. There 
was election to the Council of States in 
which the General Secretary of the Con
gress Party had to be returned here.

For that till the 23rd something must 
be done. The Assembly.. . ,

Shri A. M. Thomas: Also the Gener
al Secretary of the Communist Party.

Shri A. K' Gopalan: The Communist 
Party will be there in the election. We 
do not say that we did not want it. But, 
it is not for the sake of the Communist 
Party that the Rajpramukh did it, I am 
sure. Even if that is so, I am thankful 
to the Rajpramukh for sending a mem
ber from the Communist Party. This 
was the reason for waiting till the 23rd. 
When the Rajpramukh knows that there 
will be a constitutional crisis, when he 
knows that a list was given, if there 
was a genuine desire, why not call the 
Ministry next day? Certainly the func
tions had to be performed. The voting 
of demands had to be done. The As
sembly can do it easier. Was he not 
convinced ? Why did he wait for 3 days 
without calling him to form a Ministry? 
The only reason was, the elections to 
the Council were to be over and it had 
already been decided that the Assembly 
must be dissolved. The first point is 
there were 61 members. Not only that. 
There were 60 who had signed.

As far as the first general election 
was concerned, I want to tell you what 
happened. That has already been ex
plained. I do not want to go into the 
details. The P.S.P. was allowed to form 
the Ministry with the responsive co
operation of the Congress, due to some 
reasons. I do not want to go into the 
reasons. Anyhow, it was allowed. Here, 
the P.S.P. and other parties were 60. 
Why is it that it is not allowed ?

There is another reason also which is 
most important. The Home Minister 
just now said, wc want that 
there should not be this constitutional 
crisis, we want that there must be the 
ministry functioning. Under article 
356 (1) (c), the President can do two 
things. The President can dissolve the 
legislature or suspend it in part. If this 
desire was there the President could 
have suspended in part. On the 1st of 
October, according to the present posi
tion, if there are no changes, Aikya 
Kerala will be formed. On the 1st of 
October, with the formation of Aikya 
Kerala, the position will be entirely dif
ferent from what it is today. I think 
the Home Minister knows that there 
are 30 Kerala M.L.As. in the Madras 
Assembly. The position there is, Com
munist Party 8, P.S.P. 11, Muslim
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League 5, Congress 4 and Independents
2. So, on the day when Aikya Kerala 
is formed, if the President had only sus
pended in part and not dissolved the 
legislature, there would not be this ugly 
saying that Aikya Kerala begins with the 
President's rule. As far as the composi
tion of the parties is concerned, I do 
not know what the Muslim League will 
d o ; if the other parties, the P.S.P., 
Communists and Independents join to
gether, it comes to 21. There is no ques
tion of 1 or 2. In the Madras Assembly 
the party affiliation is such that there 
are 21 members. What I say is, there 
was this possibility. 1 say it was not 
done because on October 1st when Aikya 
Kerala will be formed, there will be a 
stable Government where the 60 will 
become 85 or sometimes more than that. 
The Government wanted to see that 
that possibility was not there. Aikya 
Kerala is a thing which the people 
wanted years ago. That was their dream. 
They feel even today that they have 
been neglected by the Centre and the 
State. So, they say that after the for
mation of Aikya Kerala, they may be 
able to do something. As I said, as far 
as the party position is concerned, if the 
P.S.P. and the Communists joined to
gether, there was that possibility. It was 
also necessary for the Government to 
give a chance to the 30 members from 
the Madras Assembly in the formation 
of the Ministry. So, it was not a ques
tion of trying to see whether a stable 
government could be formed. It was not 
a desire to see a stable government 
functioning. It was only thought that, if 
today it is left like that, certainly, with 
the formation of Aikya Kerala on the 
1st of October, there will be a stable 
non-Congress Ministry in Aikya Kerala. 
It was only to see that that position is 
not allowed, I say, this has been done. 
It was a conspiracy, I would say, to see 
that such a thing does not happen. So 
even today, in the name of saymg that 
there was no majority at all, such a 
decision has been taken.

As far as the first general elections 
were concerned, as has already been ex
plained, there were: Congress 46,
P.S.P. 19, T.T.N.C. 12, other parties 
together 40. Then also the P.S.P. was 
called to form a Ministry with the res
ponsive co-operation of the Congress. 
After that, what happened in February,
1955 ? Then the Congress plus the 
T.T.N.C. was only 58, not even 60. 
One Member joined the Congress Party 
after the Ministry was formed. It was

not a stable Government, but it was 
allowed to be formed. We understand 
the T.T.N.C. is not a part of the Con
gress. They Jeft it for some time and 
then joined. The whole basis of this 
controversy is that there are some dif
ferences between the Congress and the 
T.T.N.C. on some problems. Similarly, 
there may be differences between the 
P.S.P., Communists and others, but they 
are not allowed to form a Ministry. It 
is incorrect to say that the Congress had 
a majority when they formed a Minis
try in February, 1955.

The practice in 1 ravancore-Cochin, 
PEPSU and Andhra has shown that 
where the Congress was in a majority, 
or where it was helping others, there has 
been a Ministry, but if the other parties 
could come together and form a majo
rity, there could be no Ministry. So, it 
is either the Congress Ministry or no 
Ministry at all with President’s rule.

If Pattom Thanu Pillai had formed a 
Ministry, how do you know whether 
only two or more Congressmen would 
have resigned and supported that Mi
nistry ? If you want to encourage de
mocracy, you should allow the opposi
tion to form a Ministry, and then if that 
Ministry cannot function you can have 
President’s rule. I have already shown 
you specifically how the last Ministry of 
the Congress was formed. So, what we 
cannot understand is this. Why do you 
say that the other parties will not join 
together, that they have no programme 
and leave it. When the Congress wants, 
they try to get one or two more Mem
bers to get a majority and form the 
Government. When that Ministry falls 
you say that the opposition parties can
not form a Ministry and there can be no 
stable Government.

There is a special provision in article 
356 which says that the President can 
suspend the Constitution partly or whol
ly. Article 356 (1) (c) reads :

“make such incidental and con
sequential provisions as appear to 
the President to be necessary or 
desirable for giving effect to the ob
jects of the Proclamation, includ
ing provisions for suspending in 
whole or in part the operation of 
any provisions of this Constitution 
relating to any body or authority 
in the State:”
I have jalready explained to you that 

Aikya Kerala is to come into being on 
1st October and that the Congress has 
only four Members out of the 30 Mem
bers elected to the Madras Assembly.
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The other parties in the opposition have 
got more than a majority. So, firstly 
there was no constitutional crisis. A Mi
nistry could have been formed. Actual
ly, the P.S.P. leader gave it in writing 
that he could form a Ministry with 61 
Members backing him. Secondly, if the 
Central Government desired that Aikya 
Kerala should be formed on 1st October 
with a stable Ministry, there could have 
been suspension of the Constitution in 
part, so that we could see whether a 
stable Ministry could be formed. That 
opportunity has been taken away. .So, 
it is against the whole people of Aikya 
Kerala. It is a black mark on the peo
ple that there should be President’s rule 
on the day of the formation of Aikya 
Kerala. This is a very bad lesson as far 
as parliamentary democracy is con
cerned.

I know the Home Minister and the 
Prime Minister will be able, with their 
command of language, to make fun of 
us as we have seen before. When there 
was discussion about President's rule in 
PEPSU and Andhra, they said there 
was one man from one party, two from 
another etc. There is no use saying like 
that, because the resignation of the Mi
nistry was not the creation of the Op
position. Members of the Congress 
Party themselves left it. Their purpose 
is to see that nowhere in India, in any 
State, is a Ministry formed by the Op
position. Not to allow it even if there 
is a possibility of the opposition parties 
coming together to form a Ministry. 
Government's idea seems to be : where
ver such an opportunity comes before 
the elections, dissolve the legislature, do 
not give an opportunity to the Opposi
tion to form a Ministry and have Presi
dent's rule so that after President's rule 
Congress will come back in a majority. 
Everywhere it is taken as the final thing 
that if there is President’s rule for six 
months or one year, the Congress will 
come back to power.

As far as the discussion on the S.R.C. 
is concerned, the Home Minister has 
said something. Whatever it is, it is the 
duty and the right of the Members there 
to give their opinion regarding the boun
daries etc.

There was an election to 28 Municipa
lities in Travancore-Cochin. What has 
that election shown ? Has it shown that 
the people are behind the Congress ? 
Only in some out of the 28 Municipa
lities is the membership of the Congress 
half or more than half. It is only in six 
Municipalities that the Congress is in

power, in all the other Municipalities, 
the opposition singly or joined together 
have got the majority. That has also 
to be taken into consideration. To show 
that parliamentary democracy in this 
country is not Congress rule or Presi
dent’s rule, the Opposition should have 
been given an opportunity to form a Mi
nistry, particularly when they had more 
than 60 Members, so that the Govern
ment could say that they had tried every
thing. There is no other course open. 
So, 1 say that the action that has been 
taken has created very great resentment 
among the people. The people of Kerala 
are the first, so far as poverty and un
employment are concerned. But Kerala 
at the same time claims the highest 
percentage of literacy in the whole of 
India. In such a place, especially, when 
Aikya Kerala is going to be formed 
shortly, the imposition of President's rule 
is bound to create great resentment 
among the people.

The Congress was proclaiming from 
the house tops that an opportunity would 
be given to the Opposition to form the 
Government. But when it comes to a 
question of action, it is not adhered to. 
I therefore strongly oppose this resolu
tion, and warn the party in power that 
the results of * the elections are bound to 
go against them. The people of Kerala 
are bound to give expression to their 
resentment against the action of the 
Congress in suspending the legislature 
and issuing the proclamation at a time 
when Aikya Kerala is going to be form
ed on the 1st of October.

Shri Asoka Mehta: Mr. Speaker, Sir,
I beg to rise to oppose the resolution 
that has been moved by the Home Mi
nister. The Home Minister is normally 
an able, eloquent and persuasive speak
er, but today he offered us a laboured 
apologia, a laboured apologia because 
he has a weak case, and even this weak 
case he has been able to present to us 
by trimming facts and by stream-lining 
the situation.

Sir, let us look at the proclamation. 
The proclamation has been made under 
article 356 of the Constitution. It is an 
emergency provision. What kind of em
ergency has arisen in the State ? Either 
there has to be a physical break down 
of the administration or there has to be 
a political breakdown. There has been 
no physical breakdown; therefore, we 
have to find out whether there has been 
a political breakdown, and in order to 
ascertain whether there has been a po
litical break-down or not we look into 
relevant facts.
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Now, as I had raised this point on 

the last occasion, when we were discus
sing the President’s proclamation in the 
case of Andhra, this question can be 
decided only when we have before us 
the report of the Rajpramukh. I do not 
know why when the Constitution gives 
this House the power and the authority 
to approve or to disapprove the procla
mation, this House should be deprived 
of the opportunity of seeing what the 
Rajpramukh has to say in the matter. 
Not only that, but evidently the Rajpra- 
mukh’s report is not very satisfactory. 
The Rajpramukh’s report is not likely to 
provide all the grounds that are need
ed for the proclamation that has been 
made. That is why in the proclamation 
it is said “the information that is re
ceived. We do not know what the 
“other information” is. From whom was 
it received ?

You remember, Sir, that in the Con
stituent Assembly when the authors of 
this Constitution were framing this 
particular provision of the Constitution, 
when this article was on the anvil, it 
was made very clear by Dr. Ambedkar 
on behalf of Government as to why this 
particular expression “otherwise” was 
introduced into this article. I shall not 
take the time of the House by quoting 
what Dr. Ambedkar had to say on the 
subject, but I will just remind you, Sir, 
that he had said that this particular 
word was introduced because or the duty 
cast upon the Central Government, the 
duty being “to safeguard the unity, the 
security and the territorial integrity of 
India.” It is only in those circumstances, 
that this question, that this information 
from other sources, becomes relevant, 
because he had said, “it may be that 
the Governor does not make a report.” 
There are difficult occasions, critical 
situations, when you may have to go 
beyond the report of the Governor or 
the Rajpramukh. Here not only do we 
not know what the Rajpramukh had to 
say, but we are further told that there 
was other information. God only knows 
what it is and what the other sources 
of information of the President are.

Shri Chattopadhyaya (Vijayavada): 
Even he does not know !

Shri Asoka M ehta: There has been 
no physical break-down—that has been 
admitted. Is there a political break
down ? When is this article to be brought 
into operation ? On that point also Dr. 
Ambedkar was very categorical. Be
fore it is brought into operation, the

President will take proper precautions. 
Before actually suspending the adminis
tration of a province, what is he expect
ed to do ? “The first thing that would 
be done would be to issue a warning to 
the province that is concerned.” If that 
warning fails, he will order elections, 
allowing the people of the province to 
settle the matter. “It is only when the 
two remedies fail that he would resort 
to this article.” These were the solemn 
assurances, these were the explanations 
offered when my friend Shri Kamath 
and some other colleagues in the Con
stituent Assembly had raised the ques
tion and demanded an explanation and 
I am sure that Dr. Ambedkar was not 
speaking in his personal capacity. He 
spoke at the time as the spokesman of 
Government, as the spokesman of those 
who were entrusted with the responsibi
lity of drafting the Constitution.

And what do we find ? This particu
lar article, an emergency provision has 
been used over and over again, deli
berately, wantonly, in a calculated man
ner. And for what purpose ? As a rescue 
operation to save the Congress party. 
Over and over again, in State after 
State, this particular provision has been 
utilised for the purpose of reconstructing 
the shattered position of the Congress 
Party. This article is being misused, I 
say with all the responsibility at my 
command, that it utilises the deft fingers 
of the bureaucrats to darn the tattered 
garments of the Congress Party. That 
was not the purpose for which this pro
vision was introduced in the Constitu
tion.

What do we find ? It is an interesting 
case, the State of Travancore-Cochin. 
It would be useful to find out how the 
policy changes there, how the principles 
on which the decisions are taken are 
changed, altered, trimmed, to suit the 
needs and requirements of the Congress 
Party. May I with your permission 
place before the House some of the 
interesting developments, as they have 
unfolded in this hapless State in the 
past few years ?

The Rajpramukh has been heeding 
the advice of the Congress Party and 
he has been heeding it in a singularly 
inconsistent manner. Every time the
advise is accepted when it suits the 
Congress Party. In 1952 Mr. John was 
called upon to form the Ministry, even 
when he was in a minority. In 1953 
Mr. John advised the Rajpramukh to 
dissolve the Assembly and his advice 
was accepted. In 1954 when a similar 
advice was tendered by Mr. Pattom
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Tbanu Pillai his advice was turned 
down. In 1955 the Congres was invited 
to form a Ministry with the support of 
the T.T.N.C., whose defection had 
brought down the Government earlier 
and precipitated the general elections.

The Home Minister was very anxi
ous to tell us that there has to be a 
stable government. But those very ele
ments who—to use his own expression 
—had different programmes and differ
ent aspirations, could on one occasion 
pull down and tumble down the admi
nistration and on another occasion ac
cepted as a prop to set up the adminis
tration. In 1955 February the Rajpra
mukh asked Shri Govinda Menon to 
form a Government on being assured 
that he had the support of 59 members 
in a House of 117. In March 1956 the 
Rajpramukh refused the request made 
by Shri Pattern Thanu Pillai even when 
he said that he had the support of 59 
members. We find that the Rajpramukh 
takes change from time to time.

The Home Minister has waxed elo
quent about the need for a stable gov
ernment. Supposing tomorrow, after the 
next general elections, in the Parlia
ment, no party commands a majority, 
will the Home Minister get up and say 
that because there is no stability, the 
whole constitution be suspended? 
What is the meaning of a stable gov
ernment? Efforts have to be made to 
form a coalition government, or even a 
minority government has to be accept
ed.

Only the other day our Frime Mi
nister held important deliberations and 
discussions with the Foreign Minister of 
France. We know what happens in 
France. Even today the government 
that is in power, and with whose re
presentative the Prime Minister held 
these important discussions and delibera
tions, has only minority support. Is it 
not a coalition government? Is it not a 
coalition government which is also a 
minority government?

Shri A. M. Thomas: May I ask the
hon. Member whether any attempt was 
made to form a coalition government?

Shri Asoka M ehta: It is not only a 
coalition government or a minority gov
ernment but it is a coalition govern
ment which is also a minority govern
ment. My hon. friend asks me whether 
any effort has been made to form a 
coalition government.

I charge the Prime Minister, I charge 
the Leader of the House, for setting up 
wrong kinds of practices and wrong

kinds of traditions in this country. He 
has been so much influenced by the 
British traditions that he agrees with Mr. 
Disraeli and thinks that people do not 
love coalition. That is wrong. Unfortu
nately the other parties also take their 
cue from him. It is unwise in this 
country not to accept coalition govern
ments, where situations of that kind 
arise. But that is a different question. 
What will happen if tomorrow no party 
enjoys a majority here ? Would that be 
an occasion for suspending the Consti
tution ? If there is no majority, and 
somebody says 4I can form a govern
ment’, well, let him face the Assembly. 
If he has the majority, well and good. 
If he has not a majority, further at
tempts will have to be made. You 
know that in France, for two weeks' or 
even three weeks* time attempts have 
to be made over and over again until 
some kind of a majority emerges.

Now, the elections were held in Tra
vancore-Cochin and as a result of those 
elections, the people decided to return 
a legislature where no party could com
mand a stable majority. Who are we, 
and who is even this Parliament, to go 
behind the wishes of the people of Tra
vancore-Cochin, after their opinion had 
been ascertained, and after they had de
cided that they were not in a position 
to put any single party in power there ?

Then again, about those 59 members, 
my hon. friend Shri A. K. Gopalan has 
already given us the relevant facts. Not 
only were there 59 members, but my 
information shows that there were 61 
members. If their names are wanted, I 
am prepared to give their names, and I 
would like the Home Minister to check 
up with the Rajpramukh and find out 
whether the facts that I am giving are 
sustained by him or not.

The House enjoyed very much the 
reference made by Shri A. K. Gopalan 
to the disappearance of a member. Nowg 
that is a very serious matter. That mem
ber is missing even to this day.

Shri S. S. M ore: Has any complaint 
been lodged ?

Shri Asoka M ehta: My hon. friend 
might permit me to proceed. As late as 
Saturday, the 24th of March, this was 
the position. The Matrubhoomi, the 
leading Malayalee Congress daily has a 
great deal to say about it. It says:

“It was at 11 p.m. in the night, 
day before yesterday, that a rumour 
spread through the city that the 
sub-divisional magistrate had issued



3797 Resolution re: President's 29 MARCH 1956 Proclamation r&. Jra»ancor*-G>chin 379B

(Shri Asoka Mehta] 
a search warrant to search the 
house of the Chief Minister. News
paper reporters gathered near the 
cantonment police station. From 
the police authorities there, they 
gathered the information that they 
were starting for the Chief Minis
ter’s house. They said that the 
delay was because of having to 
wake up the Inspector-General of 
Police in his residence and take his 
directions. The R.S.P. leader Sri- 
kantan Nair and a posse of police 
were near the station.

About midnight the police party 
started followed by the newspaper
men. When they reached the gates 
of the Chief Minister’6 residence 
the police party asked the corres
pondents to wait outside and them
selves entered and closed the gates 
behind them.

After some time, the police party 
returned and told the newsmen 
waiting outside, “We searched the 
place, three is no one there.” Every
one then returned. A police officer 
remarked, “It was a search all right 
but only for the record; there 
was not much searching done’.”
It is very important to note that the 

letter of withdrawal of the support sign
ed by Mr. Narayan Potti was sent by 
Mr. Govinda Menon to the Rajpramukh 
with his own covering letter, and in the 
covering letter he had said that this par
ticular letter was signed by Mr. Narayan 
Potti in his presence; and since then 
Mr. Narayan Potti is missing. Where is 
he?

On the last occasion, while discussing 
the President’s Proclamation in regard 
to the Andhra State, I had charged the 
Leader of the Congress Party that he 
had been practising the bad politics of 
piracy. From politics of abduction, po
litical abduction, are we to descend to 
physical abduction ?’I do not charge the 
Chief Minister of having done that. But 
this is what the Malayalee newspapers 
suggest. The brother of Narayan Potti 
has lodged a complaint. Surely, these are 
things that need looking into.

Mr. Speaker: Is a stable government 
to be built up on such a gentleman as 
that ?

Shri Asoka M ehta: Mr. Speaker, Sir, 
every member of that House has a vote. 
He has been elected by the people. And 
I do not know whether we should pity 
the member who has disappeared or 
pity more the *Jt-Chief Minister, the

quondam Chief Minister; who was the 
last person who saw him, and in whose 
presence the signature was taken. Let 
us not be sarcastic about the poor man 
whose whereabouts are unknown. Let 
us rather be careful about the develop
ments that have been taking place 
there.

Now that I have been reminded of 
the quondam Chief Minister, may I in
vite your attention to the various re
marks, observations and statements that 
have been made between 11th March 
and 26th March by this ebullient and 
egregious gentleman ? On the 11 th 
March, he had declared that he had no 
moral right to continue in office because 
he had no majority; he thought it de
moralising to face the legislature with 
only a minority dependent upon the 
support of a few members of the Oppo
sition. That was the high and mighty 
tone or attitude that he took up. And 
what is the latest statement that he has 
made ? “If the Opposition had really 
wanfed to avoid the administrator’s 
regime,” he said, “the Opposition could 
very well have supported the Congress.” 
The full circle has been taken. And in 
this full circle that has been taken, I 
say again with a full sense of responsi
bility that the Mover of the resolution 
has his share of responsibility.

Mr. Govinda Menon did not advise 
the Rajpramukh to dissolve the Assem
bly. The leaders of the next two parties, 
Mr. Thomas of the Communist Party, 
and Mr. Pattom Thanu Pillai, also had 
not advised the dissolution of the legis
lature. I say all of them evidently want
ed the Rajpramukh to explore the possi
bilities of an alternative government.

At that tipie, the Chief Minister, Mr. 
Govinda Menon, was in a very sober 
mood. On the 13th of March, he talks 
about chastening influence and goes to 
the extent of coming in sack-cloth and 
ashes and declaring "Everyone in the 
Congress Party including myself should 
get more disciplined'.

Shri V, P. Nayar (Chirayinkil): He 
must.

Shri Asoka Mehta: That is what he 
said on the 13th March, because he 
really expected that he would be in the 
Opposition, and some kind of an alter
native government would be formed. 
Then, he comes to Delhi, and he meets 
the higher-ups here, and while he meets 
the higher-ups here, I do not know what 
new instructions were issued. Mr. Tho
mas and Mr. Thanu Pillai one after
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the other meet the Rajpramukh at his 
invitation. But by that time, Shri Pana- 
palli Govinda Menon returns from 
Delhi, and the Rajpramukh invites him 
and again asks him to form a govern
ment, and that too when the Congress 
Party finds that it is not in a position to 
form the government, but on the other 
side, the offer of Pattom Thanu Pillai 
who has 61 persons to support him,— 
or even if we accept the letter that is 
alleged to have been sent by Mr. Nara- 
yan Potti he had 60 members to support 
him—is not ever looked at.

The result is that on the 24th of 
March, Shri Panampalli Govinda Menon 
says 'Unless the political parties are will
ing to play cricket, the future of res
ponsible government is gloomy indeed.* 
Now, what is the meaning of playing 
ericket when you choose the umpire, 
and you change the rules of the game 
to suit your purposes? So far as playing 
cricket is concerned, I am only too 
anxious to play cricket for safeguarding 
democracy in this country, but the other 
side, the Treasury Benches, want to 
play skittle; they want to play ducks 
and drakes with our endeavours to 
build up democracy in this country.

Who is responsible for this recurring 
crisis ? It is the Congress Party, and the 
Congress Party alone. Over and over 
again, it is because either the Congress 
Party had disintegrated, either the Con
gress Party has not been able to retain 
the support of its allies or the Congress 
has not been able to maintain the sup
port it offered to somebody else. It is 
always the policy of the Congress Party 
playing ducks and drakes that is res
ponsible for the instability in that State. 
The Home Minister is unwilling to go to 
the root of the matter and find out why 
the Congress Party has been function
ing in the manner it is functioning.

Shri Govinda Menon ends up by 
saying:

“President’s rule is the direct 
and logical result of the irrespon
sible attitude of Opposition 
groups.”

Because President's rule is to be uti
lised for the purpose of discrediting the 
Opposition. Shri Udayabhanu, Presi
dent of the Pradesh Congress, says :

“I hope that as in other States 
which had the experience of Presi
dent’s rule, stability and order will 
emerge here also.**

Democracy Fs to be made safe for 
the Congress by the President’s rule. 
This has been the purpose. It was not 
that there was no possibility of a stable 
government, it was not that the alterna
tives were fully explored, but it was a 
calculated move, everything working up 
to a particular climax. But may I point 
out that this is a shortsighted policy ? 
Suspension of the democratic machi
nery in Travancore-Cochin is neither 
good for the State nor for any of the 
political parties. What is the result ? Not 
only has democracy been suspended in 
the State, but faith in democracy itself 
has been shaken in that State.

There are two critical points, as my 
hon. friend pointed out. There is the 
question of States reorganisation and 
there is the question of unemployment. 
Take the question of States reorganisa
tion. The State will not be consulted. 
The representatives of the people will 
not have any say in the matter. You 
know on this question controversial 
issues are involved. I can assure you 
that the people of the State feel that 
President’s Proclamation in the condi
tions that exist today goes against and 
violates the self-respect and the interest 
of the people of that State.

Take the question of unemployment. 
Can it be solved by the Adviser saying 
‘It is going to receive my earnest consi
deration?’ This question can never be 
solved unless you evoke and enlist the 
co-operation of the people. The Adviser 
will never be able to evoke and enlist the 
co-operation of the people. The condi
tions in that State will continue to go 
from bad to worse.

Acharya Kripalani (Bhagalpur cum 
Purnea): He belongs to Kerala.

Shri Asoka Mehta: I believe the
Home Minister has harmed not only the 
politics of the State; he has harmed the 
Congress Party also. The Congress 
Party there, as my hon. friend pointed 
out, has been functioning in a peculiar 
atmosphere. On the last occasion the 
Congress Party did not hesitate to put 
on the cassocks to win the elections. 
The Congress Party has been making 
all kinds. of alliances with all kinds of 
groups.

Shri Nettur P. Damodaran (Tellicher- 
ry ): What about P.S.P. ?

Shri Asoka Mehta: The internal
weaknesses, the disintegrating forces that 
are there in the Congress Party are 
as strong as ever. On the occasion of the 
last general elections the full charm of
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the charismatic leader was turned in the 
State. He visited almost every consti
tuency. And what was the result? The 
result was that even then they could not 
get a majority, the master card was 
played, but the game was lost I can as
sure you that unless the Congress Party 
is given some spell of wilderness, unless 
the Congress Party realises what it is to 
be in opposition, it will not recover its 
strength. It will not be able to recover 
once again its lost integrity, its lost 
cohesion. The Home Minister is unwill
ing even to have the taste of Opposition 
for his party in one single State for a 
limited period.

On the last occasion, I had called the 
communists, the ‘hangmen of demo
cracy*. I would say the rope is still there 
in their hands, but the hand has lost its 
former firmness and- the heart has lost 
its former faith. They are in the position 
of Hamlet. They are today on the fork
ing of the roads. Communists in India 
do not know whether to move in the 
direction of parliamentary democracy or 
to retreat into their old ruts. Here is 
an occasion when we should have given 
them an opportunity to move forward 
in the right direction. But the decision 
taken by the Home Minister, the deci
sion that has resulted in the advice that 
has been given to the President where
by he has issued a Proclamation, has 
made it difficult for those leaders of the 
communist party who are anxious to 
direct the party in the desired direction.

What about the P.S.P. ? There is my 
leader, Acharya Kripalani, and my 
friend, Jayaprakash Narain. These are 
the men who have been trying to place 
before the Praja-Socialist party a point 
of view which would be able to recon
cile allegiance to development of the 
country with its allegiance to democra
cy in India. They have been trying to 
evolve inside the ranks a kind of non
partisan attitude. But what is happen
ing ? Instead of fostering and helping 
the development of this kind of forces 
in the country, instead of strengthening 
the faith of the people in the democratic 
efforts and processes, on the plea that 
there is no stablility, you issue a Procla
mation. Who says there is no stability? 
Till the 26th, as my hon. friend, Shri 
A. K. Gopalan, pointed out. the advis
ers of the President could wait and allow 
the State legislature to function. Only on 
the 26th or the 25th it was suddenly 
discovered that there was no stability. 
After all, an opportunity should have 
beeft given to those who claim that they

have a majority to face the Assembly 
and the verdict of the Assembly. It 
would not have taken a long time. But 
that opportunity was not given. Deliber
ately and precipitately, the whole de
mocratic set-up in the State was sus
pended.

It is contended that it is# constitu
tional. Perhaps it is constitutional, if 
you only look at the letter of the Con
stitution. But is it in accordance and in 
conformity with the spirit of the Con
stitution? You were one of the found
ing fathers of the Constitution and I am 
willing to be guided by your decision 
on the subject. I would ask whether, 
when this particular article was introduc
ed into the Constitution, you thought 
that it would be used in this manner 
over and over again. After all, the peo
ple of the State have elected representa
tives. Give them a chance to form their 
own government. But here is a high 
priest unwilling to permit the people to 
experiment with democracy, unwilling 
to let the people of Travancore-Cochin 
learn from their own experience, and 
have the kind of government they 
want. But that experience is also to be 
denied to them because of the all-wise 
and all-powerful people sitting there 
on the Treasury Benches in the Union 
Parliament.

Therefore, I believe that this particu
lar advice, this particular decision which 
has resulted in the President’s Proclama
tion has harmed, as I said, the cause of 
democracy in this country, has harmed 
political life in the State of Travancore^ 
Cochin and has not helped in any way 
any of the political parties in the coun
try, nor the real and larger interest of 
the country. It has helped for the time 
being the partisan interests of the ruling 
Party, and it is a matter of the deepest 
shame and sorrow to me that for parti
san considerations, so vital and so abid
ing principles have been thrown to the 
winds.

Shri A. M. Thomas: Mr. Speaker,
Sir, Much has been said about parlia
mentary democracy by the two previ
ous speakers. Under the circumstances 
disclosed in the speech of the Home 
Minister, if Shri Pattom Thanu Pillai,. 
the leader of the P.S.P., was to form 
a Ministry, I would say it would have 
been a mockery of parliamentary demo
cracy. I thought that above all people, 
the leader of the Communist party in 
this House and also the Deputy Leader 
of the P.S.P. in this House would have 
been happy over the assumption of
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powers by the President over the admi
nistration of Travancore-Cochin. It was 
the Communist party in Travancore- 
Cochin that observed a ‘protest day’ 
sometime last year when Shri Pattom 
Thanu Pillai formed a Ministry in 
Travancore-Cochin with the support of 
the Congress Party. Now, Shri A. K. 
Gopalan is shedding tears for not allow
ing the same Shri Pattom Thanu Pillai 
to form a Ministry, in March 1956.

Shri Nettur P. Damodaran: Only
crocodile tears.

Shri A. M. Thomas: It is certain
that Shri Asoka Mehta was shedding 
crocodile tears; there is no doubt 
about it. I shall presently place before 
the House the resolution passed by the 
National Executive of the P.S.P. That 
resolution, inter alia says:

“The party does not like to as
sume power unless, it commands 
the confidence of the majority of 
the electorate. But in India where 
more than two or three parties 
exist, it is possible that a party may 
be the largest party withou being 
in an absolute majority. In such 
conditions, the party may form a 
government as a necessity and try 
to implement its policy and pro
gramme.”
As regards coalition, the resolution 

says :
“The party may agree to join a 

coalition government at the Centre, 
it need not join any such coalition 
in the States.”
Shri Asoka M ehta: He seems to

know more about my party than I do.
4 P.M.

Shri A. M. Thomass This resolution 
of the National Executive has been in
terpreted by the leader of the P.S.P. in 
the Madras Assembly in the following 
terms. While welcoming the resolution 
of the National Executive of the P.S.P. 
passed at Delhi, Dr. Menon, the P.S.P. 
leader said : That this decision was the 
correct one and that any co-operation 
or any truck with either the Congress or 
the Communists at this time would be 
disastrous. The only course that the 
P.S.P. in the Travancore-Cochin State 
could adopt was to plough the lone fur
row without seeking power. The situa
tion in the Travancore-Cochin State is 
such that the P.S.P. must try to avoid 
President's rule and should offer con
structive co-operation on merits to any 
Ministry that was formed on a demo
cratic basis.

Replying to a question, Dr. Menon 
said that this Ministry muddle ought to 
be a lesson to those who oppose Dak- 
shina Pradesh. This is how the resolu
tion of the National Executive of the 
P.S.P. has been interpreted by the 
leader of the Assembly party in Madras. 
I do not want to take up the time of 
the House any more by narrating the 
inconsisent position that the party at 
the Central level and the party at the 
State level has taken.

However much I may bemoan the 
situation which led to the assumption 
of powers of the Travancore-Cochin 
Government by the President, I shall 
presently place before you facts and 
figures which will show that it was inevi
table and that it was the only proper 
course, the constitutional and democratic 
course, that could be adopted. (Interrup
tion.) This was a state of affairs which 
the party to which I have the honour 
to belong tried to avoid from the year
1952 after the countiy-wide elections, 
either by itself assuming power or by 
allowing any other party to do so.

Before dealing with the constitutional 
position, I would like to take the House 

.to the background. Facts will speak for 
themselves. Ever since the advent of 
responsible government in Travancore- 
Cochin there have been 6 ministries and
5 Chief Ministers. There have been two 
general elections under the Constitu
tion under which we are now function
ing.

When new governments were formed 
in the Centre and the States in 1952, 
what was the position in Travancore- 
Cochin ? Out of a House of 108, the 
Congress Party was the largest party in 
numbers and since no other party could 
form the government at that time, the 
P.S.P. or the Communist or any other 
splinter group were not prepared or not 
able to come together and take up 
power, the then largest party, the Con
gress took upon itself the responsibility 
of forming the Ministry.

Shri V. P. Nayar: Wherever the Con
gress takes power, is it to avoid Presi
dent's rule ?

Shri A. M. Thomas: It had also
afterwards the solid support of 14 mem
bers belonging to the Tamil Nad Con
gress Party, which in the matter of 
ideological or political objective, had 
no difference with the Congress but had 
only some difference of opinion with 
regard to the linguistic formation of 
States. That Ministry which was the
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John Ministry, to which reference was 
made by my hon. friend, Shri Asoka 
Mehta, carried on for about 2 years. 
On account of a succession of events 
there and because of the secession of the 
T.T.N.C. Party from the Parliamentary 
Party, the Ministry was defeated in the 
Assembly on a motion of confidence. 
No other party, at that time, could form 
the government. Shri Pattom Thanu 
Pillai himself, on the floor of the As
sembly, said that the only course open 
was to dissolve the Assembly and then 
appeal to the electorate and conduct 
general elections at the earliest possible 
opportunity. There was an appeal to 
the electorate. In 1954, February, there 
was an election. The party position then 
also was more or less the same. That 
time also the Congress was returned as 
the largest party. No party had, even 
then, a majority. Afterwards, what was 
it that the Congress did? Shri Asoka 
Mehta said that whenever Congress 
wanted to assume power it adopted seve
ral tactics and tried to be in power. 
What was it that the' Congress did then? 
In the political history of any country 
there is no parallel.

Acharya Kripalani: You do not seem 
to have read history.

Shri A. M. Thomas: A party of 18 
tnember8 out of a total of 119 members 
with Pattom Thannu Pillai as leader was 
allowed to form the Ministry and the 
Congress, just to avoid President’s rule, 
offered responsive co-operation. But 
'subsequent events did not justify the 
trust reposed in the P.S.P. Ministry. I 
do not want to enter into the circum
stances which forced the Congress party 
to withdraw its support. It is irrelevant 
for the present purpose. Suffice it to say 
that it was forced to withdraw the sup
port and it withdrew support and the 
P.S.P. Ministry was defeated. What 
were the circumstances at that time 
when the P.S.P. Ministry was defeated ? 
Shri Asoka Mehta said that by several 
permutations and combinations the Con-

?ress Party wanted to come into power, 
would say that that was not the case. 

The T.T.N.C. which was supporting the 
‘Congress Party on a previous occasion 
—it was a solid block and as I submit
ted already, it had no difference of opi
nion at all with regard to the ideology 
Tvhich the Congress was following— 
offered its support—a solid block of 12 
members—unconditional support to the 
Congress Party. Not only that, the 
members of that group joined as mem
bers of the Congress Party and there was

only one party, the Congress Party of 58 
and there was another an independent, 
Shri Ramaswamy Pillai who also said 
that he was prepared to give uncondi
tional support to the Congress Parfy. It 
was under those circumstances, with a 
majority of one—it had a strength of 
59 out of 117—that the Congress Party 
assumed for itself power about a year 
back. That was headed by Shri Panam
palli Govinda Menon. (Interruption.) 
Later events are fresh in the minds of 
hon. Members. I do not want to refer 
to them in detail. Since there were some 
defections, in the Congress Party, since
6 members of the Congress Party resign
ed from the parliamentary group, there 
was not sufficient strength for the Con
gress Party to continue in power.

An Hon. Member: That is why they 
resigned.

Shri A. M. Thomas: Panampalli
Govinda Menon submitted the resigna
tion of his Ministry. That was, perhaps, 
the most proper thing to be done in the 
circumstances and I thought at least the 
Opposition would have the good sense 
to acknowledge it with grace. With a 
strength of 54 members out of 117, the 
Panampalli Ministry thought that it had 
no moral justification to continue and it 
resigned on 11-3-56. Shri Panampalli 
Govinda Menon then also asked the 
Rajpramukh that he might explore the 
possibilities of an alternative Ministry. 
It may be remembered that at that time 
the 6 Congressmen who had resigned 
from the parliamentary party had not 
made it clear that they would not be 
prepared to support any other alterna
tive Ministry formed by the Communists, 
the P.S.P., the R.S.P. or the K.S.P., or 
any other combination. But, later on, 
these 6 Congressmen who have been 
termed in the Press as rebel Congress
men stated categorically that they were 
not prepared to support any Ministry 
other than a Congress Ministry.

What was the party position at the 
time—after the resignation of Shri Pa
nampalli Govinda Menon? The Con-

Sess was 54, the Rebel Congress 6, the 
ammunists 27, the P.S.P. 15, the 

R.S.P. 9, K.S.P. 3 and Independents 3. 
Of the 3 Independents, 2 were support
ing the Congress and 1 was supporting 
the Communist Party. About the unequi
vocal position of the rebel Congressmen 
I have already made a reference. It was 
then crystal clear that the only course 
open, as far as Travancore-Cochin was
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concerned, was President's rule, especial
ly in the light of the resolution that 
was passed by the National Executive of 
the P.S.T*. I have read that resolution 
before you.

I only want to know from Shri Asoka 
Mehta this. He coined a phrase, that is, 
politics of piracy, when according to him 
attempts were made by Congressmen 
to get persons to that party in Andhra.
(Interruption.) I would ask Shri Asoka 
Mehta what he would term this attitude 
of the P.S.P. to form a government in 
the State. When the National Executive 
has passed this resolution, 1 would say 
that it is political dishonesty of the 
worst type, calculated to defraud the 
public or the people in the country, say
ing one thing at the national level and 
saying and promosing another thing at 
the State level. The leader of the main 
opposition party, that is, Shri T. V. 
Thomas, approached the Rajpramukh 
and said that he would be prepared to 
form a Ministry with the support of the 
Tamil Nad Congress Party. He said he 
would come and approach the Rajpra
mukh on another day. That day came 
and he wanted one day more. The Raj
pramukh gave him one more day and 
after that one day, he came and said 
that he was not in a position to form 
a Ministry. So, the Rajpramukh had to 
dispose of the Communist Party. It must 
be said in fairness to him that he said 
that Shri Pattom Thanu Pillai may be 
called and asked whether he would be 
able to form a Ministry. Shri Pattom 
Thanu Pillai also attended the meeting 
of the National Executive here, then he 
reached Madras by plane, and from 
Madras he did not go by train or by 
plane, but I am told he went by car. I 
may also say that P.S.P. adopted the 
very same tactics—I may use the same 
phrase, politics of piracy. He went from 
door to door of several Congressmen 
and wanted to know whether they would 
be prepared to support him. He went to 
Shri Thangayya, a Congress member, 
and asked whether he was prepared to 
support him ; then he went to Shri 
Sharma.

Shri Asoka Mehta: Did he offer any 
Ministership to anyone ?

Shri A. M. Thomas: I would say that 
he offered the Finance Ministership to 
a member in the district which I have 
the honour to belong to, but I do not 
want to go further into the matter. It is 
better that I do not describe the degra
dation to which politics in my State haye 
gone to (Interruption). Whatver it be 
Shri Pattom Thanu Pillai approached

the Rajpramukh and said that he had 
the support of 59 people. Who are the 
59 people on whom he placed his re
liance ? They are—Communist Party 27, 
his own party 15, R.S.P. 9, K.S.P. 3, 
and Congressmen 4. These Congress
men were Shri Thangayya, Shri Sharma, 
Dr. A* R. Menon and Shri O. R. Chu- 
mar—these’ names were given out by the 
P.T.I. in their report. 1 must say at this 
time that the number 61 was not men
tioned by Shri Pattom Thanu Pillai 
when he approached the Rajpramukh. 
At that time the Rajpramukh could not 
take Shri Pattom Thanu Pillars state
ment at its face value due to several cir
cumstances—the face value of 59—and 
subsequent events also justified it. Shri 
Sharma and Dr. A. R. Menon, who 
were reported to have offered to him 
their support, attended the Congress 
Parliamentary Party the next day. Shri 
Sharma said that he was given to un
derstand that an all-party government 
9JOj3Jdi{) ‘put? pouuoj dq oj SuioS sum 
he offered his support. Dr. A. R .Menon 
alone said that he was prepared to sup
port him. As far as Sharma was concern
ed, it was clear that he was not going 
to support Shri Pattom Thanu Pillai. 
There is then the case of Shri Chumar. 
He said that in order to avoid the Presi
dent's rule and to have an orderly gov
ernment it is necessary to support some 
other party, and the P.S.P. is the only 

arty which may at present be tried. So 
e wanted to make a trial of the P.S.P. 

That is Shri Chumar's position. The 
K.S.P. which offered support had a 
strength of three. Their recognised lead
er, Shri Mathai Mannuran, who was a 
member of the Rajya Sabha, in an in
terview with the correspondent of 
Matrubhoomi, a paper from which Shri 
Asoka Mehta just now read out, stated 
that the K.S.P. was not prepared to 
support Shri Pattom Thanu Pillai— 
According to him it was all defrauding 
tactics of the Communist Party and they 
are not going to be caught in their net.

What was the report about Shri M. P. 
Menon the K. S. Pleader in the Assem
bly? It was reported that he had offer
ed his support. But he is reported to 
have stated that it was no uncondition
al support that he had given, and that 
there was some understanding on which 
they had offered their support. Then, 
about Mr. Narayanan Potti, let us take 
it for granted that Shri Panampalli 
Govinda Menon forwarded his letter* 
The story of abduction and other things 
in this connection is a figment of ima
gination. It is not real nor true. It is 
not true that there was a search warrant.
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There was a Press denial about it. Shri 
Sengarapalli Potti issued a statement 
that he was all along in Aristo hotel 
in Trivandrum and he was surprised 
that his brother had been instrumental 
to move such a petition before the Ma
gistrate inspired by the R.S.P. leader, 
Shri Sreekantan Nair a Member of this 
House. That is the state of affairs. Let 
us therefore be clear about the facts. 
Shri Sengarapalli Potti’s position is that 
he is not prepared to support the P.S.P. 
Where then is the majority? Is there a 
remote possibility of forming a stable 
government, a shadow of a stable gov
ernment ? I am surprised that a person, 
for whom I have got great respect 
among the Opposition members—Shri 
Asoka Mehta—should have advanced 
such arguments, and if I may repeat the 
words that I have used formerly, should 
have shed crocodile tears for not ask
ing the P.S.P. or Shri Pattom Thanu 
Pillai to form a Ministry there. Take it 
for granted that Shri Sengarapalli Potti 
was abducted and under duress he 
was forced to write to the Rajpramukh. 
Even then, what is the position ? The 
very next day Shri Sengarapalli Potti 
could go to the other side.

My humble submission to you is that 
there was absolutely no possibility of 
any stable government in Travancore- 
Cochin under the circumstances then 
existing, and the Rajpramukh gave of 
course a long rope and explored all pos
sibilities. As a constitutional head, he 
ought to have done that.

Some reference was made that this 
was deliberately done just to see through 
the elections to the Rajya Sabha.

Shri V. P. Nayar: He can deny that.
Shri A. M. Thomas: Having regard 

to the party position at that time, it was 
very risky for the Congress candidate 
even to be returned to the Rajya Sabha 
so that if the period was extended, the 
candidate who was sure to succeed was 
the Secretary of the Communist Party. 
Shri M. M. Govindan Nair with the 
maximum votes was returned to the 
Rajya Sabha, and the next place went » 
to the General Secretary of the Congress. 
So, there is absolutely no substance in 
the allegations that have been made. 
What is exactly the legal position ? The 
facts speak for themselves, and there 
was no other course open to the Raj
pramukh but to report to the President 
that there has been a political break
down in Travancore-Cochin. We have 
got a written Constitution and under

article 356, ample powers are given. 
The article is worded very widely— 

“If the President, on receipt of a 
report from the Governor or Raj
p ra m u k h  of a State or otherwise, 
is satisfied that a situation has aris
en in which the government of the 
State cannot be carried on in ac
cordance with the provisions of the 
Constitution, the President may by 
Proclamation—

(a) assume to himself all or any 
of the functions............ ” etc.—
Shri Gopalan said that (c) could have 

been adopted instead of (a) and (b). The 
very first condition is that (a) and (b) 
come first and then only (c) can come 
in.

Shri V. P. Nayar: Oh! Oh!
Shri A. M. Thomas: What is that

Oh ! Oh ; ? The Constitution is very 
clear and I would ask my hon. friend, 
Shri Nayar just to go through the rele
vant article once more. The U.K. model, 
according to me, is not applicable. 
Even if we borrow the conventions of 
the U.K., authorities have been cited 
when the Proclamation of Andhra was 
discussed in this House that the Sovere
ign is bound only to call the Leader of 
the Opposition or any other leader pro
vided he is satisfied that there was pos
sibility of a stable government. I do not 
want to quote again, because all those 
have been sufficiently discussed when 
the Andhra Resolution was discussed. 
The Rajpramukh exercised his discre
tion in a judicial way and it was also 
in keeping with the democratic tradi
tions.

Before closing, I just want to make 
one or two submissions.

Before I conclude, I want to place be
fore the Home Minister certain points. I 
am grateful to the Home Minister for 
the handsome terms in which he has. 
described my State. It is rather unfor
tunate and it is not with any sense of 
pleasure that I support this Resolution. 
It is unfortunate that a State which has 
got the largest percentage of literacy, 
which has the largest percentage of vot
ing during the last general elections, a 
State which has contributed several dis
tinguished men who have distinguished 
themselves at the national as well as 
international level, such a State should 
have the President’s rule. This State 
has suffered because of instability. After 
1949, there had been six Ministries and 
two general elections in two years—all 
because of this instability. The State has 
suffered because of that. A little amount
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of demoralisation has set in the services 
too because of this instability.

I do not know whether any of the 
Members of this hon. House had cared 
to go through the Budget papers that 
had been circulated to us. You will find 
that they were printed at the Govern
ment Press, Madras. This was the first 
of its kind. In Trivandrum, there was a 
Government press and it was in that 
press that Budget papers used to be 
printed for the last so many years. But 
during this year, the press union which 
is presided over by an R.S.P. man was 
not prepared to have the printing in time. 
They were told that another Ministry 
is going to come and another Budget is 
going to be printed. Such was the atti
tude and the officers of the Finance 
Department were forced to go to 
Madras to get them printed. Can there 
be a more scandalous state of affairs? 
(An Hon. Member: Leakage). When 
we are speaking on very serious matters, 
I would request the hon. Members to lis
ten. Does this House wish that this state 
of affairs should continue. I would re
quest the Home Minister that the first 
thing required is that there must be a 
toning up of the * administration there. 
The present rule must act as a tonic.

An Hon. Member: It is a wrong
tonic.

Shri A. M. Thomas: These abnormal 
political manifestations are the outcome 
of the chronic economic malady in that 
State and that is what we have to bear 
in mind.

I am glad to find that the Adviser 
whom our President has deputed to the 
Travancore-Cochin State has stated in 
a Press conference or address to the 
Secretariat officers that the problem that 
requires the topmost priority there is 
the problem of educated unemployment. 
Now that at least for a brief period the 
administration will be in the hands of 
the Centre, I would beg of the Home 
Minister to devote special attention to 
the problems of that State. Some 
treatment as on the basis of the treat
ment that we have given for refugee re
habilitation should be given to that 
State. The density of population is the 
highest; I do not think in any other 
State the problem of unemployment is 
so acute; next comes only West Bengal.

I would also say that whatever Shri 
Gopalan or Shri Asoka Mehta say, 
ninety per cent of the people in my 
State welcome President s rule. They 
are fed up with these political rivalries 
and opportunism; it has turned to be an

arena of political opportunism. The ear
lier it is done away with, the better it is 
for the State. My people welcome Presi
dent’s rule, at least for a time. As the 
Home Minister has said, it will certainly 
give a soothing influence to the condi
tions there.

I would also administer a warning. It 
was said that the imposition of the 
President's rule in PEPSU and also in 
Andhra was all to the good. The prob
lems of Travancore-Cocnin are peculiar. 
High hopes have been raised by the im
position of President’s rule and if they 
are not fulfilled conditions in Travan
core-Cochin are not going to be better 
off.

There are certain Land Bills of which 
some have been passed in the assembly. 
Some are at the stage of the Select Com
mittee. Topmost priority should be giv
en to the passing of those Bills. In some 
parts of the State the erstwhile Cochin 
area, permanency of tenure has been 
given to all tenants but it has not been 
extended to the erstwhile Travancore 
area. The Home Minister should call 
the Members from Travancore-Cochin, 
to whichever Party they belong, and 
discuss the matter with them and as in 
PEPSU pass as many Land Bills as pos
sible in the Parliament.

Shri Gopalan referred to the State 
that is to be formed on 1st October. 
Having regard that prospect. I 
would request the Home Minister to 
associate the Members from Malabar 
also because that will be very useful so 
that in the Advisory Committee that 
would be formed, Members from Mala
bar may also find a place. Though it 
has been a painful thing for me to speak 
on this Resolution; I support this Reso
lution with , all the strength at my com
mand and I also commend the amend
ment standing in my name to the effect 
that it was the only proper course to be 
adopted by the Rajpramukh under the 
circumstances.

Shri S. K. * PatO (Bombay City— 
South): I rise to support the Resolution 
that has been moved approving the Pro
clamation of the President. I was won
dering in my mind about what the com
munist leaders and socialist leaders were 
doing. . . .  (An Hon. Member: P.S.P.
Leaders) I forget. Socialism is a very 
interesting thing with so many shades. 
Why should they say that there should 
not have been a President’s rule ? The 
explanation has been provided by the 
beautiful speech of my hon. friend, Shri 
Goupalan.
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[Shri S. K. Patil]
What is the substance of that speech 

when analysed ? Some miraculous 
changes are going to happen on the 1st 
October. I think it is the 2nd of October 
—birth-day of Mahatma Gandhi. So, 
the President’s rule should not have 
come from now—very interesting posi
tion, indeed. When that change comes 
he expects that a few more Members 
from Malabar of his party would come 
there and then Aikya Kerala—the new 
State—will have a majority of the Com
munist Party and the possibility of hav
ing their Government. Is this demo
cracy ? Because something is going to 
happen afterwards, we should have taken 
note of it even from now—six months 
in advance—and the game of see-saw 
going on for the last four years in that 
‘problem State*—as it is called—should 
have been allowed to proceed. What 
was the position ? The Congress is ac
cused that somehow or other they want 
to save the face of the Congress and 
therefore the President’s rule has been 
brought about. May I point out to them 
the experience of these four years? It 
is very often that the Congress did not 
form the Government in that State. The 
Congress allowed others to form the 
Government. The Congress co-operated 
sometimes with other parties to see that 
the Government is formed. No prestige 
of the Congress has come in the way of 
the proper administration of that State.

I have something to do with that 
State. I do not merely speak here as a 
Member of Parliament although it would 
have been enough to do that. 1 had 
something to do with their elections. At 
every election in Travancore-Cochin I 
have observed the parties and the peo
ple, millions of them, in hundreds of 
meetings. It is a good lot. I like the peo
ple. Therefore I really know, partly if 
not wholly, what the disease is. That 
State somehow or other functions in a 
very funny manner. Every year they 
want to change their Government no 
mattter what happens. And we call it a 
democracy.

Shri Velayudhan: That is progressive 
tendency.

Shri S. K. Patil t Most progressive 
tendency of a State ought to be that to 
suit the convenience of every political 
party, governments have to change
every now and then. We want to re
peat the history of France. But, Sir, con
ditions in France very much differ from 
the conditions in our country. Other
wise, there would not have been any 
necessity whatsoever for the enactment

of section 356 of our Constitution. In 
France, in England and in all progres
sive democracies such a section or such 
a provision does not exist.

Pandit Thakur Das Bhargava (Gur- 
gaon): Cannot exist.

Shri S. K. Patil: The tendency every
where, in democractic countries and 
more especially in progressive democra
tic countries, is to evolve a two-party 
system which ultimately will be the 
basis of a parliamentary democracy and 
stable government. We cannot just at 
the present moment lament over the 
fact that we have not been able to 
have a two-party system. It does take 
time—and 8 years’ period is not a long 
period—in order to evolve a
two-party system in a country like 
India with 370 million population and 
with a variety of political parties to 
which we have been accustomed. There
fore, the framers of our Constitution 
rightly thought—and we remember 
many of us were present when that 
article was debated and discussed in this 
House—that at least for some time, 25 
years—if it is earlier it is better, but at 
least for that period—conditions may 
arise in some of the States where stable 
governments and stable administration 
may become impossible. What is the al
ternative ? What is to be done at that 
time ? It is not always that we should go 
to the people ? If that is the thing then 
surely m Travancore-Cochin every year 
there shall have to be elections. It is im
possible. Election is no small job. Apart 
from the other inconveniences the con
tinuity of administration is broken. No 
single party ever feels that it can sit 
there for a period and . look after the 
good of the people of that State. That 
is why article 356 was introduced in our 
Constitution.

That section lays down that under 
certain conditions when the President 
and the Government are satisfied that a 
stable government has become impos
sible and an administration according to 
the provisions of the Constitution can
not be carried on that is the time when 
the President takes over all powers, and 
functions, not because to save the face 
of any party, but because a properly 
constituted party having the capacity to 
run a stable administration does not 
exist and therefore the constitutional 
Government cannot be carried on. That 
is exactly the scope and purpose of 
article 356 of our Constitution.

Now, examine the situation in Tra
vancore-Cochin. My friend Shri Asoka
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Mehta—he is not here just now—is in 
a very wonderful position. I like really 
this P.S.P. because I have never seen 
anywhere in the world that a party hav
ing 15 or 18 members out of a total of 
118 presumes to take the responsibility 
of running the administration of a whole 
State. I have no quarrel with the P.S.P. 
But unless they have got a very con
venient way of administration and ad
justment of their conscience 1 cannot 
understand as to how a party which is 
not the first, not the second, possibly 
third or fourth—I do not know what 
was their position in the first elections— 
can think of carrying on the administra
tion. First they were 18 or 19. Now 
they are 15 or may be 16.

An Hon. Member: 15
Shri S. K. PatU: With 15 members 

in a total strength of 118 they want to 
run the administration. The very basis 
of it 1 say is undemocratic because they 
want to make promises, to make some
body ministers and so on. I cannot un
derstand that. One can understand de
mocracy but that democracy must not 
be made so ridiculous that it is possible 
for any party, even such a minority as 
that which cannot be normally even re
cognised as a party—I do not know 
what are the rules in the State, whether 
10 per cent or 15 per cent must be the 
membership to be recognised as a party 
—to make a Government. At one time 
they made the Government and the 
Congress obliged them. At another 
time they wanted to make the Govern
ment but none would oblige them. The 
third time now they want to make the 
Government. All that for what ? In ord
er to preserve democracy. If democracy 
is to be preserved in this fashion bet
ter let us not have that democracy at 
all.

Therefore, you see here that in a 
total of 118, here is our friend Shri 
Thanu Pillai who comes and says: I
have got 59 members. I want to make a 
little arithmetical calculation in my 
mind, even assuming that he had those 
59 members—out of them somebody 
said: “X did not sign’*, another man 
said that he was kidnapped—the posi
tion is like this. It is very very wonder
ful indeed. In other times we used to 
hear that somebody else was being kid
napped. Now members of our commu
nity and sex also have started to be 
kidnapped. There is nothing bad about 
it. But even assuming that out of 118 
members 59 were on his side what does 
it mean? 59 is only just half and when
4—32 L. S.

they elect a Speaker immediately on the 
very day they become a minority. Can 
they expect the President and the Par
liament to carry on this foolish game, 
that we should go on experimenting as 
to who becomes disloyal to his party? 
Remember, in democracy one thing 
which we have been doing and which 
I have never Agreed to is this, that once 
a man has been elected on a particular 
ticket by common consent of every 
party he must not be allowed to change 
party unless he goes back to the elec
torate and seeks re-election. It has be
come a cheap fashion everywhere that 
the people in order to get something for 
their own self-interest go on angling for 
something and when they are satisfied 
that they have got that they at once 
charige the party although they have 
made a solemn promise to the electorate, 
hundreds and thousands of people who 
cast their vote for these men, that they 
belong to a particular party.

Now we have got to create prece
dents. We are responsible not only for 
creating a democratic constitution, we 
are also responsible for creating prece
dents that will go down to posterity, 
precedents that will have the sanction 
and the sanctity of the entire legislature, 
whether it is Central or Provincial. What 
are we doing in this particular case? 
When the people who are not even 15 
in number, who want to take the assis
tance of other people and then also they 
come to 59, 60 or even 58, is that the 
state in which the President could say 
that a stable administration can be car
ried on? Why should any motives be 
imputed to Government? I do not un
derstand. If after six months something 
is coming there and this has got to be 
done, then the position can certainly be 
reviewed after six months. If it is pos
sible in the new state of affairs that a 
stable government could be formed any

government that is really proud of the 
emocratic traditions will say that the 

President's rule should not be continued 
because a stable government is a pos
sibility, no matter what party that stable 
government belongs to . Therefore, is it 
that for a contingency that may arise 
after six months we should now start 
this game once again ? Between 59 or 
58 members and some members being 
kidnapped—that source being left open 
to everybody of kidnapping one or two 
people—can the Government be carried 
on and will everything go on well? 
May I ask, in all humility, whether this 
is in tHe interests of the people? When 
you talk of democracy and all these 
great things, does democracy consist in
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[Shri S. K. Patil]
this that the people should have these 
different Governments simply because 
it suits the convenience of a particular 
party ?

[M r. D e p u ty -S p e a k e r  in the Chair]
I agree with the previous speaker that 

I am quite sure that 90 per cent of the 
voters of Travancore-Cochin must be 
really favouring this Proclamation be
cause they must have been tired of the 
conditions that have been created during 
the last 4 years, people changing their 
loyalty one way or the other, and creat
ing situations which are very impossible 
indeed. Therefore, the President, in 
making this Proclamation has acted in 
the highest democratic traditions. Article 
356 would be a meaningless provision if 
it is not to be resorted to in a situation 
like this. When the President thought 
that normal administration of the State 
is impossible, when he saw that the 
game that was going on between the 
parties was impossible and would not 
lead to stability, if that was not the time, 
and if these were not the circumstances 
to issue a Proclamation, under article 
356, 1 do not see what is the time and 
what are the copditions more suitable 
for that. Therefore, in the larger interests 
of the State, in the larger interests of 
democracy, the President has acted very 
wisely and very correctly and it be
comes the duty of this House to give 
its assent to the Proclamation that has 
been issued.

Mr. Deputy-Speaker: Shri Nettur P. 
Damodaran.

Kumarl Annie Mascarene (Trivan
drum) : I rise to a point of order. How 
is it that representatives from the State 
are not given a chance to speak on 
the subject?

Mr. Deputy-Speaker: There is no
p o in t o f order. 1 assure the hon. Lady 
M em ber th a t tha t is being kep t in  view 
and  in the fu ture also, it will be kept 
in  view.

Shri Achuthan: Some preference may 
be given to the Members from that 
State.

Mr. Deputy-Speaker: Shri Damo
daran. -

Shri Velayudhan: He is not from that 
State.

Shri Nettur P. Damodaran: I am
thankful to you Sir, for giving me this 
opportunity to participate in this discus
sion. The experience of the working of
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democratic government has not been 
very happy m the State of Travancore- 
Cochin. As the previous speaker, Shri 
S. K. Patil said, about 99 per cent of 
the people of Travancore-Cochin are 
really feeling happy over the imposition 
of the President’s rule in that State. The 
whole State is now heaving a sigh of re
lief, except the few leaders of the poli
tical parties, both big parties and mush
room parties, the people by and large 
are very happy that the state of uncer
tainty in Travancore-Cochin has now 
ended. The experience of the Adviser’s 
regime in the two other States, namely, 
P.E.P.S.U. and Andhra has been that 
stability has been established in its wake.
1 honestly feel that the uncertain state 
of affairs in Travancore-Cochin will also 
end in the wake of the Adviser’s regime 
there.

My hon. friend Shri A. K. Gopalan 
has been saying that in the event of the 
Kerala State taking shape as proposed 
on October 2nd next, our Communist 
friends, along with their present strange 
bcd-fellows, the P.S.P. people, will be 
able to form a stable government in the 
proposed Kerala State. Now, I really 
pity the lot of the Malabar members of 
the Madras Assembly who, on October 
2nd, will almost become orphans with
out a house to go to. On the 2nd of 
October, if things move according to 
the schedule, the new Kerala State will 
take shape and the Malabar members of 
the Madras Assembly, for no fault of 
theirs will become homeless political re
fugees. 1 am really sorry for this state 
of affairs. In this connection, I am re
minded of a certain incident that took 
place in a Malabar village, in a village 
which is now represented by my Com
munist friend Shri A. K. Gopalan, a 
f^w years ago. That was before the 
Partition. In those days, sometimes there 
used to be troubles between Hindus and 
Muslims for small things like music be
fore mosques or processions before tem
ples or things like that. An incident took 
place in that particular village. There 
was a communal clash between Hindus 
and Muslims. One innocent person was 
the casualty. The Hindus claimed that 
a Muslim had been murdered. The 
Muslims claimed that a Hindu had been 
killed. When the person was actually 
identified, it was proved that was a 
Christian. In  the Hindu-MusUm clash, 
instead of a Muslim or a Hindu dying 
it was a poor innocent Christian who 
became a casualty. By the permutations, 
and combinations, by the unscrupulous 
behaviour of some political leaders in 
Travancore-Cochin, the innocent Mala*
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bar M.L.As. of the Madras Assembly are 
left homeless after the 2nd of October. 
Anyhow, in an emergency like this, in a 
crisis like this could not be helped. We 
can only pity the lot of our poor Mala
bar members of the Madras Assembly.

Mr. Deputy-Speaker: Still, October
is far off. Why complain just now?

Shri V. P. Nayar: He is anticipating 
some homeless friends.

Shri Nettur P. Damodaran: Then,
Sir, Shri A. K. Gopalan said that the 
President should have waited till the 1st 
or 2nd of October to see whether a 
stable government with the Communist 
Party at the helm of affairs or the Com
munist Party playing second fiddle to 
the Socialist party could function. How 
is it possible Sir? Even now, I challenge 
the contention of my hon. friend Shri A. 
K. Gopalan that a stable government 
could be formed in the future Kerala 
State on the 1st of October. Look 
at the party position with regard 
to the Malabar members of the 
Madras Assembly, who number exact
ly 30 including the one from 
Kasargodc which goes into the pro
posed Kerala State. Out of the 30 the 
Communists have a strength of 8, the 
Praja Socialist Party a strength of 11. 
Of course, these places were secured in 
those days when the Praja Party had 
come to an alliance with the Commu
nists. Out of 11, four were returned on 
the Socialist ticket and the rest on the 
Praja Party ticket. I know there are 11 
people in the Praja Socialist Party now. 
As my hon friend Shri A. M. Thomas 
pointed out, Dr. K. B. Menon, who is 
the leader of the Praja Socialist Party 
in the Madras Assembly is not very hap
py over the deyelopments in Travancore- 
Cochin and he is not prepared to sup
port the Praja Socialist Party there. I 
doubt very much whether the Praia 
Socialist Party from Malabar will join 
hands with the Praja Socialist group in 
Travancore-Cochin because Shfi Kelap- 
pan, who is the leader of the Praja So
cialist Party in Malabar, who, unfortu
nately is absent today and who is 
undoubtedly the biggest Praia Socialist 
leader in Kerala does not like to have 
any truck with the Communist Party. I 
am quite sure that Shri Kelappan the 
leader of the Praja Socialist Party in 
Malabar and Dr. K. B. Menon, the 
leader of the Praja Socialist Party in 
the Madras Assembly will never agree 
to have any truck with the Communist 
Party in the formation of a Government 
There are about 5 Muslim Leaguers 
™®re. I do not know whether the Com
munists and the Praja Socialists could
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count upon their support in the propos
ed Kerala State.

Shri V. P. N ayar: How many Con
gressmen ?

Shri Nettur P. Damodaran: Four.
Shri V. P. Nayar: Forty-four plus 

four how much ?
Shri Nettur P. Damodaran: There

are two Independents. The only deve
lopment that, would take place after the 
integration of Malabar with Travancore- 
Cochin will be that the instability which 
the Travancore-Cochin State is now 
facing will also be carried over to the 
proposed Kerala State which will again 
become a problem State.

One other point that I would like to 
bring to the notice of the House is the 
influence of communalism in Travan
core-Cochin politic#. Shri A. K. Gopalan 
said that communal leaders took refugee 
in Congress organisations and got elect
ed as Members of the State Assembly. 
That is a fact which I concede. It is 
rather unfortunate that leaders of com
munal organisations are given Congress 
tickets, and when they are elected they 
change sides sometimes to suit the con
venience of their communities or to 
serve their communal purposes. This 
communal aspect of uie problem has 
something to do even with the last shift 
in the Congress Party, but I would like 
to point out that the Congress Party is 
not the only party which is flirting with 
communalism this way. The P.S.P. is no 
exceptiori. In a Delhi Weekly there is 
an editorial article in which the politics 
of Travancore-Cochin has been discuss
ed. The editorial says:

“Another reason for instability 
in that State is the propensity for 
unprincipled alliances. When the 
leftist Coalition attained a working 
majority after the last general elec
tions, the P.S.P. headed by Shri 
Pattom Thanu Pillai played a dis
creditable role. Instead of forming 
a Ministry with all the other parties 
of the Coalition and thus fulfilling 
the promises made to the electorate 
Shri Thanu Pillai created a mis
begotten Ministry, which hung on 
to power at the mercy of Congress
men.”
Now, about fhe leadership of Thanu 

Pityai, the paper says:
“In this connection it would not 

be out of place if it is stated that 
Sri Pattom is neither a Praja man 
nor a Socialist. He is a proud, arts-
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[Shri Nettur P. Damodaran] 
tocratic Nair at heart and all his 
actions proceed from this solid 
strata of the subconscious. And it 
is a bitter truth that large sections 
of Nairs in Travancore look at 
their Pattom as a sort of Chieftain 
destined to rule and that feeling 
creates reciprocal vibrations in Shn 
Pattom's heart/'
An Hon, Member: Who is running 

that paper? Another Malayalee?
Shri Nettur P. Damodaran: It is a

Nair who has written this editorial to 
the best of my knowledge. It is not a 
man belonging to any other community. 
He is, of course, a Malayalee. It is only 
a Malayalee who is vitally interested in 
Travancore-Cochin and Kerala politics.

Shri S. S. M ore: It is a Nair, but not 
V. P. Nayar. *

Shri V. P. Nayar: A man knowing 
nothing about Travancore-Cochin.

Mr. Deputy-Speaker: It is better if 
these things are settled outside.

ShH V. P. Nayar: An impression has 
been created that I wrote it. I never 
wrote it.

Mr. Deputy-Speaker: The hon. Mem
ber need not be nervous about it.

Shri Nettur P. Damodaran: The
Communist Party is perhaps the least 
communal of the political parties now 
functioning in Kerala State. 1 would like 
to give the devil its due Sir, and I feel 
the Communist Party is the least com
munal. That does not mean that it is 
free from communalism. It largely draws 
its strength from certain communal for
ces and organisations at work in Kerala. 
I mean to say that the Communist Party 
derives its strength mainly from the 
Ezhava community and the Harijan 
community. The P.S.P. draws its strength 
mainly from the Nair community. In the 
Congress all communities are there, 
but of course, communalism has its place 
in the Congress organisation also in Tra
vancore-Cochin. This is the tragedy of 
the situation. The sooner we escnew the 
working of these communal forces from 
the political arena of Travancore-Cochin 
the better for the proposed Kerala State 
and for the whole of the country.

With the addition of Malabar to Tra- 
vancore-Cochin, another great commu
nal force is going to be released. Per
haps you know Sir that Malabar is the 
only place in the whole of India where 
the Muslim League is still functioning. 
Fortunately the Muslim League has not

become an effective communal force in 
Travancore-Cochin. With the addition 
of Malabar, 33 per cent of whose po
pulation consists of Muslims who are 
now under the influence of the Muslim 
League, this great communal force is 
again going to come into play in the po
litical arena of Travancore-Cochin and 
Kerala. Unless these things are taken 
into account, and remedies found, I am 
afraid no stable Government is possible 
even in the future Kerala State.

Now the party position with regard 
to the various political parties in Tra
vancore-Cochin is sufficiently well 
known and has been explained by my 
predecessors. I only want to emphasize 
the point that President's rule has be
come inevitable under the circumstances. 
I earnestly believe and hope that the Ad
viser's regime will certainly make mat
ters better for Kerala State and the 
proposed State when it comes into being 
will have a stable Government.

Shri Asoka Mehta read out the trans
lation of a report which appeared in 
the Matru Bhumai, and he said it is a 
Congress daily from Malabar. It is not 
a Congress daily. It is a nationalist daily, 
of course, by and large supporting Con
gress views. I am a regular reader of the 
Matru Bhumi. In the next day’s issue of 
that paper the Trivandrum correspon
dent has reported that the earlier report 
was not correct. He has contradicted 
the report that the house of the Chief 
Minister of Travancore-Cochin was 
searched to see whether Narayanan 
Potti, an R.S.P. M.L.A., who was alleg
ed to have been kidnapped and kept m 
that house, was there.

Shri Mehta has also, charged the 
Congress with making all sorts of allian
ces. Are the alliances that the Con
gress has made in Travancore-Cochin in 
any way less reputable than the allianc
es the P.S.P. has made in Travancore- 
Cochin? The Congress has not formed 
any alliances., Of course, because of lin
guistic trouble there was some diffe
rence of opinion between the Congress 
and the T.T.N.C. They formed a party 
in the legislature, but later they joined 
the Congress legislature party. That you 
cannot term as alliance. But the P.S.P. 
first formed its Government by standing 
on Congress legs. Now, when the Con
gress withdrew its support, the P.S.P. 
Government fell to the ground, and 
they are now trying to stand on Com
munist legs. So, the history of the P.S.P. 
in Travancore-Cochin has been that they 
have always stood on borrowed 
legs, and never stood on their own legs.
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And Shri Mehta now ventures to attack 
the Congress saying that it has formed 
all sorts of alliances in Travancore- 
Cochin. It is not a fact.

In the interests of good Government 
in Travancore-Cochin and for creating 
conditions for a stable Government 
there, the only recourse that the Presi
dent could take was the introduction of 
President's rule in that State. I believe 
that things will improve by the introduc
tion of President's rule and pave the 
way for a stable Government in the 
proposed Kerala State.

Kumari Annie Mascarene: I thank
you for the chance given to me to speak 
on a subject that concerns my State 
vitally.

As one associated with the develop
ment of political democracy in Travan
core-Cochin, I wish to confess that I 
have got at least 25 years of experience 
in taking part in its development. None 
of the speakers who have hitherto spoken 
have ever had such a long time of ex
perience to feel the pulse or the tem
perature of political feelings in that 
State. As one elected from the capital 
city of Travancore-Cochin State, I have 
had occasions to come into contact with 
the feeling of the masses and the opi
nion of the masses towards the Gov
ernment they were having. I do not be
long to any party. I was elected to this 
Parliament as an independent member, 
though I have had life-long association 
with the Congress, Congress activities, 
Congress programmes, and Congress agi
tation till it came into power; and even 
after it came into power I had opportu
nities of holding positions in the Cabi
net. I wish to voice the opinion of the 
people today. I may not see eye to eye 
with the Central Government in many 
of its activities. But as far as this resolu
tion is concerned, 1 must admit that 
they have done the right thing. I wish 
to impress upon the- Home Minister that 
now an opportunity has come to do jus
tice to the people of Travancore-Cochin 
State and save them from the exploita
tion of political parties.
5 p .m .

This is not the first time that I con
gratulate this Government for taking 
such a step. There were many occasions 
in the past—I can trace it back even to 
1949, when I was holding a position in 
the Cabinet there, when I had written 
to the President of the Republic that 
President's rule should be introduced in 
Travancore-Cochin State to bring about
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stability and to mould political opinion. 
That was one of the reasons why I had 
resigned of my own free will and got 
out of the Cabinet Ever since then I 
have been very actively interested in the 
political upheavals of that State. If ever 
the voice of the people has sounded 
correctly it is now and they are very 
pateful to this Government for introduc
ing President's rule in Travancore-Co
chin. Neither Mr. Gopalan nor Mr. 
Asoka Mehta knows anything more than 
their party interests. The people there 
suffer from these parties. To do justice to 
them, I must say that there was no other 
go except to introduce President's rule. 
The puolic on many occasions before 
approached me to voice their opinion 
with regard to a solution of the political 
crises happening now and again and I 
had always written articles at their re
quest of the Press that President's rule 
was the only solution, and I recall in
stances of editorial articles supporting 
me. I can recall instances of letters com
ing to me asking me to voice my opinion 
in the Central Parliament. Today I am 
happy that at last they have decided to 
take a decision which I had been ask
ing them to do five years back.

An Hon. Member: You want eternal 
President's rule ?

Kumari Annie Mascarene: Had they 
taken this step earlier, there would have 
been today a strong political party in 
Travancore-Cochin State. This nebulous 
situation had been brought about by the 
exploitation of growing parties. 1 do not 
say they are in the wrong. They want 
to impose their opinion; but they are 
not prepared to understand the needs of 
the people or redress their grievances.

Occasions for finding a solution to the 
problems of our State have arisen be
fore too. Two general elections have 
taken place, but the parties there had not 
been able to get a majority. A third 
election had taken place as in PEPSU. 
Even then no party could get a majority. 
There was a strong minority and the 
nebulous situation in the State had been 
brought about by the subterfuges and 
exploitations of that strong minority. So, 
if the Central Government had taken a 
wise step, it is to solve this. I welcome 
this step and T  request the Home Minis
ter not to spare any efforts to give the 
people a just government. Educated un
employment, density of population, a 
deficit area in regard to food, prices of 
things going high and low according to 
party politics—these are all problems 
which have to be confronted by the



[Kumari Annie Mascarene]
Home Minister. Here is a State with 
cent per cent literacy, here is a State 
with growing political feeling, passing 
through a series of political crises—an 
example of how a single State in this 
great country, whose problems can be
come insoluble on account of commu
nalism.

A previous speaker had referred to 
communalism. The political crises hap
pening for the last so many years have 
been the result of that communal rivalry.
The Congress Government which had 
come into existence failed to solve that.
On the other hand, the Ministers of the 
Congress Government individually and 
jointly helped as much as they could 
to create and develop communalism. If 
you watch the appointments made there, 
you will find that communal favour was 
the first thing, and next to that corrup
tion. The P.S.P. Government came into 
existence. Nowhere else in the world 
could a party with so few representa
tives have been able to form a Govern
ment. Standing on the support of so 
many other parties they formed a Gov
ernment. I must do justice to them. I 
wish to speak the truth and nothing but 
the truth. The first few months of the 
P.S.P. Government were very just and 
the people felt relieved. But it was only 
for the first six months. After that they 
fell into their old ways and the people 
were just waiting to get out of their 
clutches. Then again I had written 
articles in the papers inviting the Central 
Government to establish President’s 
rule; but then the Congress Govern
ment came into existence. They too 
were not able to stand for long. They 
were in no way efficient. On the other 
hand it was a case of one Minister dis
liking the other Minister. The whole ad
ministration was corrupted with indivi
dual motives, individual favours and 
great injustice was done to the people.

I wish the Home Minister visited that 
place to see how that small State on the 
coast, with great potentialities, with plan
tations and with beautiful scenery, could 
be developed and made to stand on its 
own legs. The fisheries have to be deve
loped ; the industries have to be deve  ̂
loped. The mineral sands of Travancore- 
Cochin offers immense scope for deve
lopment. In the process of industrialisa
tion of the country, Travancore-Cochin 
has been left untouched. No doubt, the 
Government have taken up many indus
tries. But I must tell the Home Minis
ter that not all the industries run by 
Government are on efficient lines. The
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industries no doubt are there to give 
employmenFto a few officers. I have my
self seen heaps of ceramic products 
being thrown into the sea and into the 
lakes, because they are not well-made. 
Machinery worth lakhs of rupees are 
lying rusting, because there is no one to 
guide them. I have myself gone into 
them personally as a representative of 
the people and have examined and 
found that most of the industries, like 
plywood, ceramics, ilmenite, aluminium 
and so no, and many other industries 
with great potentialities, which could 
make that State a first-rate industrial 
State, are lying there neglected and rot
ten, because the Congress administra
tion had not looked into them, and the 
P.S.P. administration had not taken the 
pains to look into them. They were try
ing to make each other rich and happy, 
and not the people. I have had several 
occasions to hear the voice of the peo
ple, and they all say that this is a fact. 
And they say, we have now got the 
President’s rule, and though the Presi
dent’s rule is not all right, yet we have 
to put up with only one man, otherwise, 
we have to put up with the nonsense of 
so many, if that one man goes wrong, 
the expenditure is also less, and we can 
put up with it, or we can voice grie
vances to this one man some day and 
he will hear it.

1 therefore congratulate you for estab
lishing the President’s rule in that State. 
I would request you as a representative 
of the people, I request as one who has 
got the longest experience of political 
life unblemished, I request you as one 
who can still command the voice of the 
people, to look into that State and be 
just-----

Mr. Deputy-Speaker: I doubt whe
ther T  deserves so many compliments ?

Kumari Annie Mascarene: You may
have your doubts. Theories can be en
unciated . . . .

Mr. Deputy-Speaker: These remarks 
are directed to the Home Minister.

Kumari Annie Mascarene : . . . .  but
facts are facts; they are taken from 
truth, and they survive. I therefore re
quest the Home Minister to be just with 
those people. They do not expect fav
our from his hands. I would request him 
to give them justice, to give them secu
rity of life and property, to give them a 
normal, just way of living with mini
mum favours and maximum justice.

Shri Kamath: The Home Minister, in 
the course of commending his resolu
tion to the House has trie# his best to
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humour, if not flatter, the Members of 
this Sabha by telling us how wise and 
how good we are. The words used by 
him were 'the cream of the nation*. And 
he said, that we could be safely en
trusted, that this Sabha could be safely 
entrusted with the fortunes or with the 
administration of Travancore-Cochin. I 
am reminded of the olden days, qome 
decades ago, not so very long ago, when 
it used to be said by British statesmen 
of the House of Commons that they too 
were very wise men, very intelligent 
people, very able men, and very compe
tent men, who could be safely entrusted 
with the administration and with the 
welfare of the millions of people in 
India. The analogy is, to me, suggestive. 
Just as the British Parliament used to 
look after the welfare of India, so does 
the Home Minister by telling us like this 
has presumed that here in Parliament, 
we will be able efficiently, ably and suc
cessfully to administer the affairs of 
Travancore-Cochin.

Pandit Thakur Das Bhargava: This is 
the analogy proper 7

Shri Kamath: The worst fears of Dr. 
Ambcdkar, which he expressed in the 
Constituent Assembly on 4th August 
1949 have unfortunately come true. My 
hon. friend Shri Asoka Mehta referred 
to some of the observations that he 
made. But the most important observa
tion* that he made on that occasion in 
reply to a question put by me in the 
course of the debate on this article waa 
this:

“I may say that I do not alto
gether deny that there is a possibi
lity of these articles’*—referring to 
these two articles—“being abused 
or employed for political purpose 
. . . .  I share the sentiment express
ed by my hon. friend Mr. Gupta 
yesterday that the proper thing we 
ought to expect is that such articles 
will never at all come into opera
tion and that they will remain a 
dead letter.'*

In less than six years after the in
auguration of the Constitution, this em
ergency power has been invoked more 
than four times. And though on the last 
occasions, these proclamations and the 
assumption by the President of powers 
under such proclamation, were follow
ed immediately by a general election 
within three months or four months or 
five months, but here, there has been, 
and there will be, no such assurance 
to the people.

The Legislative Assembly has been 
dissolved, and it has been made clear 
that there will be no general elections 
in the State within a measurable period 
of time, say, three months or four 
months, but the people will have to 
await the next general elections through
out the whole country. Here, I would 
invite the attention of the House to the 
proclamation itself. My hon. friend Shri 
A. K. Gopalan has observed that the 
legislature of the State need not have 
been dissolved, because if it had not 
been dissolved, there would have been 
opportunity for this Parliament to urge, 
ana to see that their plea is accepted, 
to urge the revocation of the proclama
tion, so that the legislature could be 
summoned to function in the ordinary 
manner, and on the appointed day, ac
cording to the SRC Bill—I will not refer 
to the day, I do not know what that ap
pointed day will be, there might be dis
appointment earlier,—the new legislature 
of the Kerala State might have been 
formed; the picture there would have 
been different, and the government could' 
have been carried in that new State in 
accordance with the provisions of the 
Constitution. But now that has been 
rendered impossible by the wilful act, 
the mala fide act of Government. The 
President has acted on the advice of the 
Council of Ministers, and to use the 
Home Minister's own phraseology, that 
advice has not been bona fide. It is self- 
regarding, that is to say, concerned with 
the interest of the ruling party only and 
not that of democracy as such.

Democracy, according to the ruling 
partv seems to mean the rule of the peo
ple by the people for the people, provid
ed that that rqle could be carried on by 
the party itself. In this particular instance 
of Travancore-Cochin, this conception 
of democracy was illustrated in the man
ner in which the government or the Mi
nistry of Travancore-Cochin was not 
allowed to be changed according to the 
wishes of the members of the party 
itself. As for the six dissidents to whom 
reference has been made, it would ap
pear that they wanted, and they were 
willing, to support a party Ministry pro
vided that the leader of the party was 
someone else. But the imposition was 
made from here, and Government im
posed on the party, a leader of their 
choice, not the leader of that party's 
choice, and to that extent, Govern
ment here stand convicted of scant re
gard for democracy, and of giving not 
even a decent burial to democracy in 
that State.
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[Shri Kamath]
It is amazing, if not outrageous, that 

Parliament today is called upon to ap
prove this proclamation! approve the 
liquidation of democracy in the educa
tionally most progressive State in India, 
where literacy is the highest in India. 
Educationally, it is the most progressive 
State in the whole Union of India.

The Congress Party did it once two 
years ago. The President proclaimed— 
as he has done recently—assuming
powers to himself. Now the general 
election is in the offing. They have deli
berately seen to it that President's rule is 
imposed and the legislature dissolved. 
President’s rule, which is a synonym for 
Congress rule, has been imposed upon 
the State.

My hon. friend, Shri S. K. Patil, who 
is now not here, made certain amusing 
observations. He stressed the necessity 
for healthy precedents in political and 
public life, that no Member elected on a 
particular party ticket should be permit
ted or encouraged to join another party, 
to cross the floor—to use the familiar 
phrase. But may I ask, was a big and bad 
precedent not set by the Congress Party 
itself in Andhra two years ago? The 
Congress Party itself set this big and bad 
precedent in encouraging a member of 
our party, by seducing him, by abduct
ing or kidnapping him—whatever may 
be the word appropriate—and investing 
him with the office of Chief Minister 
in that State.

Shri Asoka M ehta: And of discard
ing him later.

Shri Kamath: Yes, as my hon. friend 
says, of unceremoniously discarding 
him later without compunction, without 
any conscience.

So this precedent was set by the Con
gress Party. Coming as he does from 
the latest problem State, Bombay, 1 was 
not surprised to hear Shri Patil talking 
abbut the problem State Travancore 
Cochin. He has commended the Home 
Minister’s Resolution and asked, is it not 
very strange that the P.S.P. having a 
strength of 19 or 15 should form the 
Government in Travancore-Cochin? It 
was 19 at that time, but now he says, it 
is 15. Whatever that may be, may I re
mind him that the P.S.P. at the time this 
took place, when it had only a strength 
of 19 in the Assembly, did not show 
any anxiety to assume office ? If my 
hon. friend remembers the resolution 
that we passed then, we said that the 
party was prepared to assume the res
ponsibility for administration if called

upon to do so. The Rajpramukh was 
there. He could have been instructed by 
the Government or the President here 
not to send for the leader of the party 
there. It was not that we were anxious 
to take over the administration. The 
Government here were responsible for 
the state of affairs in Travancore-Cochin. 
The Government here at this time have 
adopted a different course with regard 
to the crisis,—I will not say ‘crisis’.— 
but with regard to the developments in 
Travancore-Cochin now.

The Home Minister has tried to mis
lead the House by saying that even if a 
Ministry had been formed in Travan
core-Cochin by the P.S.P. or by any 
other opposition party, that Ministry 
would have fallen on the day the S.R.C. 
Bill was discussed in the legislature. It 
is strange that the Home Minister 
should thus try to mislead the House. 
When the S.R.C. Bill goes to a legisla
ture, there is no vote taken on that. 
Article 3 of the Constitution does not 
prescribe any vote of confidence to be 
taken on the clauses of the S.R.C. Bill. 
He knows it very well—there was a dis
cussion on that point in connection with 
the Bill amending the Constitution in 
connection with that. All that is requir
ed under the Constitution is that the leg
islature should express its views on the 
Bill. Apart from what the P.S.P. stands 
for with regard to that measure—I need 
not go into that at this stage, though the 
Home Minister said that the P.S.P. 
holds different views from those of the 
Communist party; it is not relevant for 
the purpose of this discussion to refer 
to the views or policies of these parties 
on the subject—the crux of the matter 
is that no vote is taken, no vote of con
fidence will be taken, on the S.R.C. 
Bill when it is discussed by a legisla
ture. The opinions of the House will be 
forwarded to Parliament and those opi
nions will be taken for vrhat they are 
worth when we discuss the Bill in this 
House and in the other House. There
fore, it is wholly irrelevant, and wholly 
misleading on the part of the Home 
Minister to suggest that if a Ministry 
had been formed, it would have collaps
ed as soon as the S.R.C. Bill came be
fore the legislature.

Therefore, I would suggest that the 
Proclamation made by the President in 
this connection assuming the functions 
to himself is wholly unwarranted, whol
ly undemocratic, entirely uncalled for 
and wholly in dissonance with, 
not in consonance with, the spirit, 
if not the letter also, of the Constitu
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tion. May I invite your attention to one 
or two provisions of this Proclamation ? 
It beats me why in the concluding para
graph a provision of the kind inserted 
there has been inserted. The Constitu
tion provides for it in a particular man
ner while the Proclamation has provid
ed for this matter id an entirely con
trary manner. The last para in the Pro
clamation says:

“Any reference in the Constitu
tion to Acts or law s...  .made by 
the legislature of the State shall be 
construed as including reference to 
Acts or laws made m exercise of 
the powers of the legislature of the 
State by Parliament by virtue of 
this Proclamation or by the Presi
dent or by any other authority.. . . ”
Now, article 357 of the Constitution 

declares that it shall be competent for 
Parliament to confer on the President 
the power of the legislature of the State 
to make laws. That is to say, Parlia
ment may or may not confer on the 
President the power to make laws. But 
here the Proclamation itself has declar
ed that these powers shall vest either in 
the Parliament or in the President or any 
other authority. Does it mean that we 
are divesting ourselves of the powers?

Pandit Thakur Das Bhargava: Both 
are mentioned, Parliament as well as 
President.

Shri Kamath: Why should it be ?
We can confer powers on the President. 
Why should the President arrogate to 
himself all these powers? That is the 
point.

Pandit Thakur Das Bhargava: Both 
are there and should be provided.

Shri Kamath: It shall be competent 
for Parliament to confer powers; it is 
not obligatory.

Mr. Deputy-Speaker: The hon. Mem
ber may continue to address the Chair.

Shri Kamath: Because a senior Mem
ber—who is one among the Panel of 
Chairmen—interrupted, I answered it.

Mr. Deputy-Speaker: The hon. Mem
ber should treat every Member equally.

Shri Kamath: I am grateful for the 
ruling. I shall try to follow it to the 
best of my ability.

When these articles were debated in 
the Constituent Assembly, on that day,
I had said :

“This is a black day in our his
tory. God save India.”

I was taken to task bv many of my 
colleagues on that day for having said 
that. But now the Home Minister—he 
was not present in the Constituent As
sembly on that day ; because of his 
preoccupations in UP he was not a regu
lar attender of the Constituent Assem
bly debates—by commending this Reso
lution to the House, and his predeces
sors who brought forward similar resolu
tions on other occasions, have confirmed 
what I felt on that day. What I said on 
that day has been vindicated, namely, 
that these emergency provisions were 
liable to be abused. And they have been 
abused.

I will in the end refer to the lack on 
the part of the ruling party of the spirit 
of democracy and of the federal spirit, 
the spirit of tolerance which should 
animate the Government in this federal 
Union. If the ruling party insists that 
throughout all the States of the Indian 
Union there shall be only one party in 
power it is in for a sad disappoint
ment in the near future. It is not in tune 
with the spirit of federal democracy that 
the party in power at the Centre should 
be anxious to have its own party in 
power in the States of the Federal 
Union. It should develop a spirit of 
tolerance, a spirit of true democracy, if 
democracy is to function in our country. 
(Interruption). Co-existence is our 
policy for export and not for home use 
or home consumption.

In the end, may I warn the House 
that we have toyed with this emergency 
provision too often ? The ruling party 
or the Government has used these pow
ers for its own party interests and not 
for promoting democracy in this coun
try. It was said by a great American 
statesman in the last century that “man
kind is being crucified on a cross of 
gold”. I am afraid that in our country 
democracy is being crucified on the cross 
of the Congress, but I have full faith 
in my people and I have a certainty that 
in spite of the crucifixion of democracy 
by the Congress in this country demo- 
cray will resurrect (An Hon. Mem
ber :Good Friday!) itself by the 
stregnth and will of the people of the 
country. As my friend Shri Asoka 
Mehta said. . . .

Mr. Deputy-Speaker: With resurrec
tion one should stop.

Shri Kamath: I would have been
happy if it had been resurrection just 
now {Interruption). The Congress Party 
will not promote democracy in this coun
try unless and until it learns to func
tion for some time, for some years, as
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[Shri Kamath] 
an opposition pjarty and tolerate, not 
merely two parties but even more than 
two parties. Democracy is not necessari
ly a matter of two parties only. What 
does it matter if there are 3 or 4 parties? 
It is not for the Congress Party to sug
gest what the modus operandi of demo
cracy should be in this countiy. Let them 
crucify democracy as they will, as they 
like. But, wc will see, the people will 
see that to it that democracy crucified 
by them 5 times in the last 5 years, will 
rcsurrect and will bear flower and fruit 
in our country.

Shri Achuthan : Deputy Speaker Sir, 
it was in your State that the ball was 
first rolled, I mean PEPSU and now, 
when you are there, in the Chair, I 
have to speak about the unfortunate in
cident, in our State. After the Presi
dent’s rule in PEPSU which had its de
sired effect, next came Andhra. In our 
State, as was explained by many hon. 
Members, it has got a different story.

Even from the time of responsible 
government in Travancore in 1948 till 
the general elections were there through
out the country, there were 3 ministries. 
The P.S.P. leader, Pattom Thanu Pillai 
was the Congress leader then and when 
the party wanted to change the leader
ship and votes were taken, he at once 
left the Congress Party. That is the na
ture of the particular man, the person 
who is now the leader of the P.S.P. and 
then came Shri Narayana Pillai. For 
some time he carried on the administra
tion and he resigned and Shri Kesavan 
became the leader of the Congress Party 
and the situation was going on till 1951 
when the general elections took place 
throughout the country.

After the general elections, there was 
not a single majority party in our State, 
even though the Congress had got the 
majority among the parties. What was 
to be done ? As was stated by every 
hon. Member, we must see that demo
cracy survives. It is in an infant state 
there. There were a number of other 
parties also in our State ; it is a peculiar 
feature of our State. The Congress Party 
deliberated about that question and final
ly came to the conclusion that they 
should try and take up government. We 
took up government and the T.T.N.C. 
sjdquiaui s}t jo duo qjiM sn payoddns 
in the cabinet and the administration 
went on for some time. Unfortunately, 
it did not last long. The T.T.N.C. did 
not remain with us for long and when 
a vote of confidence was taken we lost 
it. Then, even Pattom Thanu Pillai and

the leaders of the Communist party 
wanted the dissolution of the Assembly. 
The Assembly was dissolved and elec
tions took place. Then, even after the 
elections in early 1954, the position did 
not improve. What did the Congress 
then do? We thought that we should 
not go in for power; we did not also 
want power unless we were in a posi
tion to carry on the administration in a 
stable manner for the betterment of the 
country. Then, we waited. As was stated 
here, the P.S.P. leader Shri Pattom 
Thanu Pillai was asked to form the 
Government. What was the position of 
the leaders then ? For the purpose of 
election they had an alliance. Shri A. K. 
Gopalan knows it and even Shri Thanu 
Pillai expressly stated that he will form 
the Government with the support of the 
leftists while the National Executive 
was deliberating at Madras at that time. 
Then, from Madras they said: You
ought not to form any coalition with 
the help of the leftists. All the while 
the Congress waited. It said: We will 
give you responsive co-operation but 
mind you are a party of only 15 and we 
are a party of 45 or 50. TTien the Mi
nistry was formed. The Lohia group 
wanted the resignation of Pattom Thanu 
Pillai after the firing in South Tra
vancore. Shri Asoka Mehta is here and 
he will bear me out. But Pattom Thanu 
Pillai carried on for a year. Then, final
ly when it came to the question of the 
existence of the Congress in Travancore- 
Cochin State by the statement of Shri 
Thanu Pillai we said we were not going 
to support that Ministry. We formed 
the Government and we went on till the 
10th March. Of course, Congress has 
been blamed because of the unkindly 
attitude, the unprincipled attitude of the 
six rebel members. But for that this 
catastrophe would not have happened. 
But is it peculiar to us alone ?

Shri V. P. Nayar: What was the
reason ?

Shri Achuthan: Are we going to re
peat France here ? I say that this is an 
eye-opener to the political parties a& 
well as the people of Travancore-Cochitt 
State to see what must be done in the 
next general election. Shri Pattom Thanu 
Pillai said two days back that an elec
tion must be held before April. How 
can we do that? Supposing we hold the 
elections before April, what will be the 
position 6 or 8 months later? Are we 
prepared to have another general elec
tion in a State which wants to see that 
the Second Five-Year Plan is carried 
out and many more schemes are put
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ijnto operation, to dance to the tunes of 
the so-called publicmen. That is the 
question. With all respect, I say, this is 
the most opportune time for the Presi
dent to intervene, for the people to raise 
their heads and to think over it and deli
berate over it, to see what party must 
comc into power after the next general 
elections. I do not say that the Congress 
must be there. Some purification or the 
organisation is necessary. The people 
must realise, the common man must 
realise, that support should be given in 
such a way to one of the parties so that 
the history of France will not be repeat
ed in Travancore-Cochin.

Shri Asoka Mehta was speaking loud
ly about France. How many days can 
they carry on ? In France in every few 
months the Ministry is changed. Are 
we to follow that in Travancore-Cochin? 
Can Pattom Thanu Pillai with the sup
port he expects to get of 59 members 
carry on for one week because the 
S.R.C Report is to be considered ? The 
T.T.N.C. people say that some areas 
should go to Madras and the Commu
nist party supports it. But, Pattom Tha
nu Pillai says, at the risk of his life, 
even committing suicide he won’t allow 
an inch of land of the 4 taluks to go to 
Madras. How long can there be recon
ciliation between the Communists and 
the P.S.P. in the coming Budget session 
when the States Reorganisation Bill is 
going to be mainly discussed ? I do not 
understand these things when hon. Mem
bers like Shri Gopalan and Shri Asoka 
Mehta, who speak for the whole of 
India with their parties behind them, 
speak in such a silly manner. People 
there, even school boys ask us this ques
tion.

I was in my State during the last 10 
days and they were asking me, one after 
another, how can Shri Pattom Thanu 
Pillai form a Ministry. What the Raj
pramukh has done is the best thing pos
sible. Shri Gopalan was finding fault 
with the congress party organisation 
having communalists in it. I do admit 
that there is that communal feeling there, 
but what about the Communist Party? 
We have seen that in the recent Rajya 
Sabha election, only Nairs have been 
elected by the Communist Party from 
Travancore-Cochin and Malabar in the 
Trovancore-Cochin and Madras As
semblies. It is so also in the Lok Sabha.

A. K. Gopalan Nambiar and Shri 
V. P. Nayar are two Nair Members 
from Kerala. I would not be surprised 
if at least 5% of the Nairs had support
ed Communist Party. There was one
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Shri N. C. Sekhara Pillai elected after 
the second year to the Rajya Sabha. 
Now in the recent election Shri M. N. 
Govindan Nair and Shri D. Narayanan- 
Nair have been elected. All three Nairs 
were elected by the so-called Commu
nity Party. I am ashamed at the hewers 
of wood and drawers of water belong
ing to other backward communities who 
say that they are for equality, fraternity 
and what not. There is a clear case that 
the Nairs only are chosen for all these 
high positions. Poor people are being 
led by these Communist Nairs. In Russia 
what is done by Stalin is repeated here. 
The leaders say you keep quiet, follow 
and we will go on. In the Parliament it 
seems only Nairs are the mostly fit per
sons to deliberate on big questions. All 
the communist Members are simply 
swallowing what the Nairs say here. 
Shri A. K. Gopalan Nambair cannot 
contradict this fact.

I have got one thing to say, that is, 
about the Adviser. The Adviser has 
taken his office. Very good. He said that 
there should be impartiality, straight
forwardness, honesty and hard work. I 
appreciate that. That ought to be so- 
because people have been fed up with 
these things and everybody says, “Let 
there be some relief, some solace for the 
people”.

After the integration of the Travan
core-Cochin State, there was a lot of 
misunderstanding and hubbub between 
the services of the two States. The Co
chin people say that their rights, etc., 
have been lost and the Travancore em
ployees say that their rights and privi
leges are lost. Please see that justice is 
done with regard to the services in the 
integrated Travancore-Cochin State. We 
get memoranda daily from those people. 
Moreover, after October 1st, Malabar 
people are also coming in. Because there 
is no Assembly, because there is no 
Cabinet, their interests are less protected. 
That is the charge that is levelled by 
them. Nobody is there to look after 
their interests. When officers are being 
transferred between Madras and Tra
vancore-Cochin the Centre must take 
special care to see that no stone is left 
unturned in the matter of getting all 
their rights, all th^ir assets and all their 
proper demands—for the Kerala State.

In the division of assets and liabilities 
also the Home Ministry should take spe
cial attention that the absence of 
the Cabinet and the Assembly may not 
make Kerala State weaker or poorer 
There is nothing much to grumble about.



[Shri Achuthan]
The Second Five-Year Plan was discus
sed in the Assembly. The S.R.C. Re
port has been discussed in the Assembly.
The first duty of the Adviser is to see 
that the Second Five-Year Plan is well 
implemented. He has taken it in his 
hand. In a statement to the Press, Shri 
Rau said that the President's rule, which 
is necessarily of a temporary character, 
would give the people of the State res
pite from politics and will provide an 
administration, impartial, absolutely 
above party, above caste and above 
creed. That is what is expected from the 
President’s rule for at least one year.

Shri V. P. Nayar: Why not have it 
permanently if it is good?

Sardar A. S. Saigal (Bilaspur): Shri 
Nayar is jealous!

Shri Achuthan: In my view it was 
no use trying to carry on parleys with 
such members of the Travancore-Cochin 
Assembly who say that they have 59 
now, and may get 61 in a day or two 
and so on. Actually, if a responsible 
Rajpramukh has to view these things dis
passionately, not even a moment's notice 
can be given for such vague promises 
and assurances without getting the sup
port of the members unequivocally and 
unconditionally. Has any Party said 
that ? How can any one hope that with
in one week they could hope to form a 
Ministry? Because of the wisdom of 
the Home Ministry here, because of the 
wisdom of the Rajpramukh and because 
of the fact that the people wanted res
pite from the political rivalries and in
stability, the President’s rule has come 
in there. Let all political parties rise 
above their low level, so that after the 
next elections we may have a stable gov
ernment. Our view is that the Congress 
Party will survive and thrive after the 
elections and will have the majority in 
the Assembly.

Shri Velayudhan: Mr. Deputy-Speak- 
*r.......

Shri Anil K. Chanda: From which
l>ench is he speaking?

Shri Velayudhan: I am speaking
from the floor of the House.

Mr. Deputy-Speaker: Let the hon. 
Member make up his mind.

Shri Velayudhan: I am sorry to speak 
on this subject because, as the Members 
from Travancore-Cochin State and out
side have expressed, I am also extreme
ly pained to see that a State like mine
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has been taken by the Centre for ad
ministration even though it is for a tem
porary period. 1 was not much surprised 
when I heard speeches from some 
friends from my side but I was really 
amazed when members like Shri. Thomas 
and Shri Achuthan and others after 
coming here, tell the House that 
it is communalism that is the canker and 
that is responsible for the presept state 
of affairs in Travancore-Cochin.

Sardar A. S. Saigal: That is correct.
Shri Velayudhan: Of course it is cor

rect ; but who is responsible for the com
munalism in the Travancore-Cochin 
State ? The people who are now speaking 
here loudly against communalism, 
against the happenings in my State from 
the Congress side are rank communa- 
lists and opportunists and they alone 
are responsible for what has happened in 
that State.

I represent 14,00,000 of untouchables 
in my State, but apart from being a 
member of a community, I had a little 
political career and public life in my 
State and outside. I remember the days 
when I was a messenger boy to carry 
letters from one Congress leader to an
other in my State at Trivandrum. My 
friends, Shri A. M. Thomas and Shri 
George Thomas, were no where known 
at that time. When the State Congress 
was being suffocated or strangled by the 
iron hands of an autocratic Dewan and 
his advisers, where were these gentle
men who adorn Congress Benches now 
from the T.-C. State. I do not know 
where they were. When have they taken 
to Khadi ? It is not even four years 
since I saw Shri Thomas in very fine 
foreign silk.

Mr. Deputy-Speaker: May I ask the
hon. Member to continue his speech 
without being interrupted ?

Shri Velayudhan: I can understand 
certain things which these people repre
sent, but why should there be this kind 
of hypocrisy? Who is going to be de
ceived by this kind of hypocrisy on the 
part of the Christians and the Niars ? 
They are responsible mor the total de
moralisation of my people. They are 
behind the present deadclock. I am here 
not because of the Christians and the 
Nairs.

Mr. Deputy-Speaker: The hon. Mem
ber should not feel disturbed.

Shri Velayudhan: I may tell you that 
people of various shades come here to 
Delhi and say to others in power or
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position that they are not communalists. 
Shri Thanu Pillai, who was the first 
Chief Minister of the State at that time, 
stated that the Christian Communalism 
was responsible for his fall from position 
then. He never tolerated the vested in
terest of the Communal elements ki the 
Congress. He was thrown away because 
of his stern stand against communalism 
of the Christians. Everybody admits it 
and many Christians who work against 
him there admit it. What is the position 
today in the Travancore-Cochin State?
A. Nair Congress government has come 
into power.

An Hon. Member: How long has the 
hon. Member been in that Government?

Mr. Deputy-Speaker: I assure my
hon. friend that if he will face me, he 
will feel more comfortable.

Shri Velayudhan: What has happen
ed thereafter? There was deadlock at 
every stage of the administration in my 
State. Shri Govinda Menon, who is a 
Nair, was manoeuvred into power by 
the Congress General Secretary, who 
also is another Nair. The equlibrium has 
been thus unsettled because of this po
sition effected by two Nairs both in the 
State and in Delhi. Those people who 
spoke from here, who shed crocodile 
tears for the Congress, who stated that 
they are all against communalism and 
so on, are bearing in their hearts poison, 
communal poison, and selfish interest. 
They feel that by openly supporting the 
Congress Organisation on the floor of 
the House, they can curry favours from 
the Centre. After all it will yield big per
sonal and communal advantages. They 
were doing the same in our State and 
that was yielding good fruits. Now they 
think they can work here for such ad
vantages. I request the Home Minister 
that by relying on such persons he 
would be ruining further the Congress 
organisation in the State. Rank com
munalism was the order of the day in 
Travancore-Cochin State where twice 
Congress came into power. When Shri 
Thanu Pillai took up the job first I was 
at Trivandrum at that time. In fact he 
took me from here in the plane and we 
went together to Trivandrum. That was 
three or four days before responsible 
Government was ushered in Travancore- 
Cochin State. I could then see how 
Communal elements were pestering him, 
threatening him and even making every 
decision difficult. I am not saying any- ^
thing about the Proclamation. What I ”
wish to tell here is the result of a series 
of developments of the past eight years.
Is it going to be improved by this

Proclamation ? That is what the Trea
sury Bench should have understood. I 
warned the House in 1950, 1951, 1952 
and 1953 ; I told the Treasury Bench 
of the communal elements dominating 
the political scene in the State. But they 
did not hear my words. I may say that 
this Proclamation is not popular in my 
State; not even the Congress people 
like it. Some intellectual opportunists 
and rank communalists are appreciating 
it—not the people of Travancore-Co
chin. Not even ten per cent like it.

Shri Mathen: 99 per cent.
Shri Velayudhan : You came from

Madras State. How do you know the 
mind of the T.-C. State ?

Mr. Deputy-Speaker: I will request 
the hon. Members to listen to the Mem
ber with patience; we have to bear with 
him. The hon. Member also should con
clude exactly at 6 and he should see that 
his time is not wasted.

Shri Velayudhan: Shri Thomas was 
telling that ninety per cent of the peo
ple are behind this Proclamation. It is 
not so. Of course, the people there have 
the greatest respect for the Prime Mi
nister of India. I know the people of 
Travancore-Cochin. Shri Thomas comes 
from a municipality which was dominat
ed by the Chnstians and all other kinds 
of reactionaries. What happened in the 
municipal elections recently there ? The 
Congress was utterly defeated. It is the 
hometown of the Congress General 
Secretary Mr. Nair who is said to be 
behind all the troubles in the State along 
with his colleagues. What is it so ? I  
told the former Home Minister and the 
Prime Minister too that the problem of 
Travancore-Cochin would nave to be 
dealt with in a different way and had 
told them not to be deceived by the 
communalists who have joined the Con
gress who have come here to power oust
ing their leader. This communalism must 
be rooted out not by President’s rule but 
by a democratic approach. That is the 
remedy. If elections took place, I can tell 
you the Congress is not going to get a 
majority. We who belong to the left 
groups will come together. The leftists 
would form Government after Kerala is 
formed, if it is formed at all we have 
got every fear now whether the Kerala 
State would be formed as the assembly 
is dissolved.

«* There was no need to dissolve the 
Assembly. The Government could have 
left it at that for some time. When 
Kerala comes into being, you ask them 
to form a Government. By formation, of
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[Shri Velayudhan] 
a Left Government in Kerala the whole 
India would not go out of the Congress 
control; after all Congress has a great 
majority in the country. The leftist for
ces in my State would have done better 
than the corrupt communalists who be
longed to the Congress and who ruled 
for so many years only to demoralise 
the people of the State.

People who were once Advocates 
earning Rs. 300 and Rs. 200 and who 
used to get money from both parties 
were in power in the State. Such peo
ple have become Chief Ministers. It is 
said, such a person has got the best 
building in Ernakulam city today. I am 
mentioning about the last Chief Minis
ter Mr. Menon. He has built a building 
which is the best building in Ernakulam.

Shri A. M. Thomas: Personal allega
tions are being made against persons 
who are not present in this House. Is 
the hon. Member in order in making 
such allegations and bringing insinuation 
into the discussion ?

Shri V. P. Nayar: Does a statement 
of fact that a building has been built 
amount to an allegation ?

Mr. Deputy-Speaker: There is an in
sinuation as well; it is not a statement 
alone.

Shri Velayudhan : If there is any
insinuation, I withdraw it.

Mr. Deputy-Speaker: I must say to 
the hon. Member that the House is in 
full attention even if he exercises a cer
tain amount of restraint.

Shri Velayudhan: Many things about 
this Chief Minister is being talked in the 
State. The Central Government also is 
responsible in a way for encouraging 
him in his doings. The Food and Agri
culture Minister, Shri Jain, knows an 
affairs regarding rice deal in the State. 
I am not saying these things for 
propaganda. There were certain other 
things too in which the Chief Minister 
was stated to be involved—the last 
Chief Minister of Travancore-Cochin 
Mr. Govinda Menon. This was about
5i  lakh rupees for a coconut oil deal.

An Hon. Member: It was rice.
Shri Velayudhan: That is another one 

I mentioned earlier. A writ came to the 
High Court and it was later on with
drawn through the persuasion of the 
Chief Minister. There were certain alle
gations from the Congress Party itself 
about Mr. Menon. Communalism was 
being practised by the Congress and it 
was Congress that was responsible for

it. That responsibility has devolved on 
the Centre’s shoulders now. I am not 
much in favour of parliamentary demo
cracy. I have not got much interest in 
parliamentary democracy. That is my 
personal belief; it may not be suitable 
for India.

Mr. Deputy-Speaker: As the hon.
Member has taken the oath to work it,
he cannot say so now. (Interruptions).

Shri Velayudhan: If an opportunity is 
given, I would have wrecked it. Unfortu
nately, I am an humble being in India 
today. I wish that the hon. Home Mi
nister should understand this kind of 
playing by rank communalists who are 
trying to get some job or the other for 
this or that man and for them too. That 
is the position today.

What is the remedy? A Ministry 
would not have done anything wrong 
if it was there installed. The Centre has 
control over it. According to the Con
stitution, it can exercise every control 
over mal-administration, or good admi
nistration, of a state. Even if Thanu 
Pillai was in power, the Centre could 
have put a watch over the state. He was 
perhaps the best Chief Minister we had.

Why are we against the Congress as a 
whole in that State ? We were lighting 
for freedom, not like the Indian Na
tional Congress outside; we were fight
ing against the autocracy of a big giant, 
Dr. C. P. Ramaswamy Aiyer, who was 
supported by some of the topmost 
Congress leaders outside the State then. 
We suffered from that. That is why there 
is basic hostility towards Congress lead
ership in that State and Congress alone 
is responsible for that. It is the com
munalism of the Congress outside the 
State that was responsible for the 
softness exercised by the Congress on 
Shri C. P. R. Ayar who put thousands 
of our people in the jails and lockups.

If you want democracy in any form 
to function in Travancore-Cochin the 
Home Minister and others will have to 
understand the basic factors of the con
flicts in my State. So far as the Pro
clamation is concerned I say again that 
it is thoroughly unpopular and as far 
as my people are concerned, they will 
never allow it to function and they will 
not give any place to Congress to re
peat it.
6 p .m . .

/b a n d it G. B. Pant: Mr. Deputy-
Speaker, as it is the first occasion when 
I had the opportunity of speaking while 
you are occupying the Cnair you will
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permit me to offer you my congratula
tions on your elevation to this eminent 
office. Your conduct of the proceedings 
as Chairman had marked you out for 
this position and that really guarantees 
that the business of the House under 
you will maintain the best traditions that 
our House have been able to or is like
ly to build for the future.

Sir, a number of speeches have been 
made on this Resolution. I am glad to 
find that, but for the last speaker, 
everyone who had the occasion to speak 
on this Resolution from Travancore- 
Cochin has supported it. Not only have 
the Members supported the Resolution 
but some of them have also declared 
solemnly that in their view 90 per cent, 
at least of the people of Travancore- 
Cochin have welcomed this Proclamation 
and will be glad to make the regime, 
that is now being ushered in, in every 
way successful and prosperous. I am 
thankful to them and 1 hope the autho
rities there will be looking to them for 
co-operation and assistance.

I must make one point clear. Whe
ther it be politics or whether it be de
mocracy, we all have to discharge one 
supreme duty and that is to see that the 
common man gets his due and that no
body is made the foot-ball or plaything 
of political intrigue or insatiable ambi
tions. So, whatever we do we have to 
bear in mind the interests and needs of 
the people and to see that they are serv
ed. We will not be swerved from that 
path by any other consideration.

The Leader of the Communist Party 
spoke of conspiracy when he started his 
speech. He was perhaps in his elements. 
He is better qualified to speak about 
conspiratorial and underground methods 
than 1 can claim to be, out in this case 
he seems to have over-shot the mark. It 
was preposterous to connect the Procla
mation with the developments that will 
take place in the month of October. Is 
it really suggested that the six members 
of the Congress Party resigned from the 
Party in order to create a crisis and in 
order to enable the Rajpramukh to invite 
the Leader of the Communist Party in 
Travancore-Cochin and then of the So
cialist Party, to keep the offer open for 
10 or 12 days only to find that at the 
end of all the efforts he had no way out 
but to make this recommendation ? Is it 
really suggested that all this was done 
with a view to preclude the possibility 
of the Communists getting any foot
hold in the month of October in the 
newly formed Kerala State? Nothing 
could be more fantastic and nothing 
could be more imaginary.

iji Shri V. P. Nayar: And nothing could 
be more real.

Pandit G. B. Pant: I did not hear the 
last word. I think even Shri Gopalan in 
his sober moments outside this House 
will realise that this argument does not 
quite befit him.

[M r. S p e a k e r  in the Chair]
We were told that the attempt of the 

Congress Party has been to maintain it
self in power. 1 was really somewhat 
perplexed when this statement came 
from Shri Asoka Mehta. He spoke with 
full-throated vehemence and he used all 
suave expressions like ‘piracy’, ‘partisan
ship’ and so on. I was for a moment 
almost unnerved. But then 1 found that 
he keeps his windows open or he does 
not mind the use of harsh expressions 
in this House. Last year he himself said 
—he had made the remark about Com
munists—that he had no desire to put 
power deliberately and wantonly into 
the hands of the hangmen of democracy. 
He had made it clear that according to 
him the Communists were hangmen of 
democracy and he would not deliberate
ly and wantonly put power into their 
hands. Well, since then he has relented.

Shri Asoka Mehta: No, they have
changed according to the Leader of the 
House.

Pandit G. B. Pant: Well, anyway he 
has taken them on their own profes
sions. . . .

Shri Asoka Mehta: On the advice of 
the Prime Minister.

Pandit G. R. Pant: And he has no
doubts about what they say. At least 
there is hope for us too ; that is what I 
feel. Then you must change in order that 
you may win his trust. If  you stick to 
your principles, then he would not like 
you.

Shri A. K. Gopalan: The Commu
nists were not there. It was the P.S.P. 
that was forming the Ministry, the 
Communists were supporting them.

Pandit G. B. Pant: It was a marriage 
which neither party is prepared to con
fess and proclaim they would enter.

Shri A. K. Gopalan; Like the mar
riage of the Congress and T.T.N.C.

Pandit G. B. Pant: Whatever it be, 
in this particular case neither the P.S.P. 
nor the Communists seem to be enthusi
astic about the alliance which they 
were hatching and which did not mate
rialise.

Shri A. K. Gopalan: We took a les
son from the Congress and T.T.N.C.



Pandit G. B. Pant: You will have
many more lessons hereafter. I see that 
the process of* conversion is proceeding 
very satisfactorily and speedily. I hold 
testimony to that and a day may come 
when you may shed all your prejudices 
and join the Congress in all sincerity.

An Hon. Member: Never.
Pandit G. B. Pant: I am prepared to 

concede all that. But Shri Asoka Mehta 
used his expressions and I am really 
surprised that after what he had said 
about Communists he should have now 
been shocked to such an extent as to 
charge the Government here of parti
sanship because the Communists, the 
P.S.P. and a few others could not com
bine together to • form a hotch-potch 
Cabinet in Travancore-Cochin. I was 
really amazed that after all that he had 
said, this should have emanated from 
him.

Then, he talked of principles. I re
gard him as a man of virtue. I trust him. 
But, I am reminded of the fact that the 
P.S.P. had in its policy statement, which 
was adopted with a fanfare of trumpets, 
with great solemnity and seriousness, 
said that they would not accept office in 
any State except when they were in a 
majority. In any case, it was unthink
able that they would accept office when 
they were not the biggest group in any 
State. That was their declaration made 
by the executive of the party after due 
deliberation which remains unamended 
to this day. Now, to charge the Con
gress with partisanship and to say that 
we are influenced by considerations of 
expediency or otherwise, though nothing 
that we have done can be said to be in
consistent with our declared policy and 

rogramme for the welfare and well- 
eing of the people and the P.S.P. in 

Travancore-Cochin was departing from 
and altogether defying the basic prin
ciples laid down by the national execu
tive of the party, looks somewhat curi
ous.

Then, Shri Asoka Mehta said that he 
wished that we had some taste of the 
opposition. He does not know that we 
who are here have served our period of 
probation much longer. I wish he had 
an opportunity of sitting in the Govern
ment Benches. Then he would realise 
how glibly people talk in the opposition 
and attribute motives to the Govern
ment and are unable to appreciate the 
very virtuous approach of the Govern
ment, even if it is actuated by the best 
of motives and the highest standards of 
integrity and morality.

3845 Risolution re: President's 29 MARCH

Acharya Kripalanl: The lady protests 
too much.

Pandit G. B. Pant: That would give 
him some idea or some measure of all 
this. When he will have that opportu
nity, I do not know. But, I hope that 
when it comes, he will be chastened by 
his experience.

So far as the real issue in controversy 
is concerned, it is a very simple one. It 
has been suggested that the Congress 
Party has been guided by its own Party 
considerations in adopting this attitude 
towards the various developments that 
have taken place in Travancore-Cochin. 
We were told that we are here only to 
boost our party and to suppress every
body else. But, Shri Asoka Mehta for
got that although he had in Travancore- 
Cochin a following of not more than 19 
members, and although the strength of 
the Congress stood at 50, we allowed 
the P.S.P. to form the Ministry, to have 
all Ministers from their own party.

Shri Kamath: You could not form
one.

Shri A. M. Thomas: And the Speak
er and the Deputy-Speaker also from 
that party.

Pandit G. B. Pant: We supported
them and we gave them our unstinted 
co-operation for a full year. Does that 
indicate that we tried to intrude upon 
other people's preserves? Does that in 
any way suggest that we care only for 
the Congress Party ? Is it not proof posi
tive and conclusive of the fact that we 
try to avoid any developments which 
may result in enforcement or imposition 
of President’s rule, and go to the extent 
of helping those who, judged by any de
mocratic standards, would not be en
titled even to be regarded as a party in a 
particular State ? With all these facts 
before us, to charge us with some sort 
of partisanship is, to say the least, un
charitable.

We might look at the position in Tra
vancore-Cochin. At the time when Shri 
Govinda Menon resigned, the Congress 
Party, including the T.T.N.C., had 54 
members. The members who had resign
ed from the Congress party were 6. The 
Communist Party had 27, P.S.P. 15, Re
volutionary Socialist Party 9, Kerala 
Socialist Party 3, Independents 3. Now, 
a party which had a strength of about 
50, retired because it had ceased to have 
an abosolute majority. Then, we are 
told that the strength of the Congress at 
that time was only 56 and they had a 
strength of 60. But, hon. Members for
got that there is a difference between a 
solid party of 56 and a hotch-potch gang
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consisting of 5 to 10 parties with 3 or 
8 or 10 from each. Why did not these 
parties combine together and form a 
united bloc? When the Congress was 
running the Government ? Obviously it 
was because their principles differed, 
they could not join hands even in oppo
sition. How could it then be expected 
that the parties which could not join in 
the matter of opposition, could work 
together with such a slender strength as 
57 ? It may have grown up to 58 or 59. 
But, that shows what was the process 
and how these things were being ma
naged and manoeuvred. No strength on 
the 20t h ; unable to give names even 
of 50; then, somehow, whether by 
coaxing or by other methods, you won 
over one man—just won over to the ex
tent of obtaining his signature; then 
you go and win over one in the midnight 
and so on and so forth. Then, you talk 
of piracy, kidnapping, absconding and 
what not, when this process of progres
sive piracy continues. Then I say that it 
cannot be trusted because it has an ele
ment of piracy about it. So, when we 
deal with the affairs of millions of peo
ple, we cannot 'allow them to be made 
a victim of the idiosyncracies of a few 
individuals who have set their eye on a 
high office. The interests of the people 
must be regarded as supreme ana must 
have priority over everything else.

I remember,—I am reminded rather 
of what the leader of the P.S.P in 
Andhra said at the time when the Con
gress Party in Andhra was defeated by 
one vote over the motion on the Rama- 
murthy report. At that time, in Andhra 
too there were parties like this. Just as 
we have 6 or 7 in Kerala, so they were 
in Andhra. The leader of the P.S.P. then 
said as follws :

“The alternative is either a suc
cessor government or a re-election.
A successor government cannot im
prove the stability of political life 
in Andhra. To bring conditions of 
peace and harmony in the political 
life of Andhra, heterogeneous poli
tical groups and elements should be 
eleminated and this has been long 
overdue. Good administration is 
one of the needs of a State and any 
attempt to form a Government with 
hotch-potch majorities should be 
discouraged.'*
This is from the horse’s own mouth;

I am only repeating.
Shri Asoka Mehta: The horse has

run away from the stable.
Pandit G. B. Pant: So, when you

quote from those who can be treated as 
authority by your adversary, then I think 

32 L.S.

38*7 Resolution re: President's 29 MARCH

you cannot be said to be on slippery 
ground.

Then, some references were made to 
the Constitution, and it was said that the 
Congress Party is determined to throttle 
democracy. Well, Shri Kamath dreams 
even during the day time, but I would 
like to enquire who was responsible for 
this Constitution, who framed it, who 
made tfiis provision.

Shri Kamath: You and I.
Pandit G. B. Pant: Both of us.
Shri Kamath: You have forgotten it.
Pandit G. B. Pant: Then, I would 

like you not to misunderstand it or mis
construe it now, as you were one of the 
authors. (Shri Kamath : You should not 
misuse it.) Obviously when this Consti
tution was framed this proposition was 
definitely laid down as we had a number 
of States in our country. The stages of 
development varied from State to State. 
There might be some difficult occa
sions, emergencies and so on due to po
litical or administrative reasons, ana it 
was necessary to make provision to meet 
such difficulties. In order to face such 
emergencies this provision was made in 
article 356. We were told that it is only 
when people are fighting in the streets, 
houses are burnt and there is no order 
and tranquillity anywhere and everything 
has gone to pieces, it is only then that 
we can make use of this provision in 
the Constitution. We want to make pro
vision so that such a contingency may 
never arise, so that such disasters may 
never follow. So, it becomes necessary 
to make use of it whenever there is a 
constitutional break-down.

Now, my friends say 57 is an adequate 
number. Fifty-seven so far as arith
metic goes, is less than half of 118. Half 
of 118 is 59. So 57 cannot out-vote 61, 
but leaving that alone, if this number 
were even below 57, suppose it was only 
50 then what would have been the re
medy ? What would the hon. Members 
expect the Government to do ?

Shri Kamath: Hypothetical.
Pandit G. B. Pant: Hypothetical it is.

I would like you to consider hypothe
tical cases and to detach your mind from 
realities which are altogether imagi
nary.

Shri Kamath says that so far as S.R.C. 
goes I had misled the House when I 
said that the Communists and the P.S.P. 
had different views about vital matters 
affecting Travancore-Cochin State. He as 
a constitutional pandit who was in the 
Constituent Assembly tells us that there
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[Pandit G. B. Pant]
can be no voting on these matters, that 
no such proposition can be placed be
fore the House.

Shri Kamath: Not for a vote of con
fidence. Article 3 is there.

Pandit G. B. Pant: I think I will have 
to re-read my elementary politics under 
you before I can swallow that lesson. 
That is something which is altogether, I 
would not say ridiculous, but prepos
terous.

Shri Kamath: Let us sit down to
gether.

Pandit G. B. Pant: Then we were
told that we had thrust all this upon 
Travancore-Cochin, but is it a reality ? 
Is that true ? The Rajpramukh of Tra- 
vancore-Cochin called the Communist 
Party. We had no prejudice against any 
one. To say we wanted to keep the 
Communists out is not consistent with 
the approach of the Rajpramukh to the 
Communist Party. They declared their 
inability to form the Government. The 
Communist Party was in a majority. As 
compared with the P.S.P. their numbers 
were almost double. Still, they could not 
form the majority. Well, if the P.S.P. 
had supported the Communists, I think 
the Communists would have the same 
stand—whether the Communists had 
supported the P.S.P. or the P.S.P. had 
supported the Communists. One cannot 
understand the difference between com
munists being unable to form the Gov
ernment—the P.S.P. being supported by 
communists, but communists themselves 
being not supported by P.S.P. What 
sort of alliance is that, and how can one 
rely or depend upon that? That by it
self shows that there are certain reser
vations.

Shri Kamath: You are supported by 
the T.T.N.C.

Pandit G. B. Pant: The T.T.N.C.
would help you, but you were not there, 
you were in C.P. If you had been in 
Travancore-Cochin things would have 
been much easier.

So I say that the fact remains that the ‘ 
communists had not the support of the 
P.S.P. and the P.S.P. would not really 
offer their support. The main grievance 
of the communist party is not that the 
new Cabinet has not been formed, but 
they say that sometime in October their 
forces would gather fresh strength that 
they would oe able to overshadow 
others. I do not know how they would 
have done it, because their number is

said to be only 8 out of 34. If 8 out of 
34 are added then their ratio does not 
increase. Still their numbers relatively 
do not seem to be much different, then 
they are today. So, how could this con
spiracy be hatched in order to antici
pate and forestall all this ? I think there 
they are labouring under^ a misappre
hension, because their minds are scat
tered on matters concering themselves
and they do not care to take a wider
view of things.

Sir, the Rajpramukh failed to find 
anyone whom he could appoint as the 
Chief Minister for ten or twelve days. 
He gave ampfe time. People went about 
in motor cars, I think at the speed of 80 
or 90 or hundred miles during day and 
during night, but still they could not 
show on paper sufficient number 
at least till the 21st, on the
day the report was submitted. So.
the Rajpramukh having failed to 
find anybody who could bear the bur
den of running the Government, report
ed to the President and we here who 
owe a responsibility to this House and 
also to the people outside considered it 
our duty to make some arrangement 
which would enable the people of Tra
vancore-Cochin to enjoy the amenities 
and the benefits of democratic rule. I 
think, so far as that effort goes, it should 
carry the goodwill and support of every
one. Let us all devote our energies to 
the betterment of the people of Tra- 
vancore-Cochin and make the new re
gime a success.

The Minister of Legal Affairs (Shri 
Pataskar): Sir, I beg to move:

In the Resolution moved by the 
Home Minister—
for “assuming to himself all the 
functions of the Government o f ’ 
substitute “in relation to the State 
of”.
The Resolution relates to our approv

ing the proclamation. The Resolution 
mentions “assuming to himself all the 
functions of the Uovernment of Tra
vancore-Cochin. As a matter of fact, the 
Proclamation is concerned not only 
with the assuming of functions of Gov
ernment, but also with respect to dele
gating the powers of the legislature to 
this House and certain incidental pro
visions. I think the best course would 
be to omit the words “assuming to him
self all the functions of the Govern
ment of” and in their place substi
tute “in relation to the State of*. That 
will make matters simple and clear*



3051 Resolution reiPrtoitknt's 29 MARCH 1956 Proclamation re: Travancore-Cochin 8852

Mr. Speaker: The question is :
In the Resolution moved by the Home 

Minister— 
for “assuming to himself all the 
functions of the Government o f  
substitute “in relation to the State 
of”.

The Motion was adopted.
Mr. Speaker: I will put the other

amendments moved by hon. Members 
and then put the Resolution, as amend
ed, to the vote of the House. Does any 
hon. Member want any of his amend
ments to be put to vote ?

Shri Kamath: Yes.
Mr. Speaker: The question i s :

That in the Resolution, for “ap
proves” substitute “regrets”.

The motion was negatived.
Mr. Speaker: Now No. 5.
Shri A. M. Thomas: I do not press 

my amendment in view of the amend
ment moved by the Minister of Legal 
Affairs and beg to withdraw it.

Mr. Speaker: Then there is one am
endment in the name of Shri Velayu
dhan. Does the hon. Member want to 
press it?
D ivision  No. i]

Achuthan, Shri 
Ajit Singh, Shri 
Akarpuri, Sardar 
Azad, Shri Bhagwat Jha 
Balmilti, Shri 
Bhagat, Shri B. R.
Bharati, Shri G. S.
Borkar, Shrimati Anusayabai 
Borooah, Shri 
Brajeshwar Prasad, Shri 
Chanda, Shri Anil K.
Chatterjee, Dr. Susilranjan 
Damodaran, Shri Nettur P.
Dai, Shri K. K.
Da*, Shri N. T.
Da tar, Shri 
Deb, Shri S. C.
Deshmukh, Dr. P S.
Deshmukh, Shri C. D.
Dhulckar, Shri 
Diwan, Shri R. S.
Dube, Shri Mulchand 
Dutta, Shri, S. K.
Dwivedi, Shri M. L.
Eacharan, Shri I.
Gandhi, Shri Ferore 
Ganga Devi, Shrimati 
Gounder, Shri. ft. P.
Guha, Shri A. G.
Iyyunni, Shri C. R.
Jagjivan Ram, Shri 
Jain, Shri A. P.
Jangde, Shri

Shri Velayudhan: Yes.
Mr. Speaker: The question i s :
That at the end of the Resolution, 

the following be added:
“and resolves that the Proclama

tion shall be revoked before the 
30th April, 1956, and Parliamentaiy 
Government restored in the State.

The motion was negatived.
Mr. Speaker: Then, there is Shri A. 

M. Thomas’s amendment. No. 7. Has 
hon. Member leave of the House to 
withdraw his amendments Nos. 5 and
7?

The amendments were by leave 
withdrawn.

Mr. Speaker: I shall now put the
Resolution as amended to vote. The 
question i s :

“That this House approves the 
Proclamation issued by the Presi
dent on the 23rd March, 1956, 
under Article 356 of the Constitu
tion* in relation to the State of TYa- 
vancore-Cochin.”

The Lok Sabha divided : Ayes, 100 : 
Noes, 25.

[6-35 p “ -
Prabhakar, Shri Naval 
Raghunath Singh, Shri 
Raj Bahadur, Shri 
Ram Daw, Shri 
Ram Subhag Singh, Dr.
Ranbir Singh, Ch.
Rane, Shri 
Rao, Shri P. Subba 
Roy, Shri Bishwa Nath 
Sahu, Shri Ramethwar 
Saigal, Sardar A. S.
Sakiena, Shri Mohaalal 
Samanta, Shri S. C.
Sanganna, Shri 
Satish Chandra, Shri 
Sen, Shrimati Sushama 
Sharma, Pandit K. C.
Shivananjappa, Shri 
Shukla, Pandii B.
Siddananjappa, Shri 
Singh, Shri L, Jogeswar 
Sinha, Dr. S. N.
Sinha, Shri Jhulan 
Sinha, Shri Satya Narayan 
Snatak, Shri
Subrahmanyam, Shri T.
Suresh Chandra, Dr.
Tcwari, Sardar R. B. S.
Thomas, Shri A. M.
Tyagi, Shri
Upadhyaya, Shri Shfvt Datt 
Vaishnav, Shri H. G.
Vyas, Shri Radhelal 
Wodeyar, Shri

AYES
Jena, Shri Niranjan 
Joshi, Shrimati Subhadra 
Kajrolkar, Shri 
Kurmarkar, Shri 
Kasliwal, Shri 
Keshavaiengar, Shri 
Khan, Shri Sadath Ali 
Khongmen, Shrimati 
Kirolikar, Shri 
Kottukappally, Shri 
Krishna Chandra, Shri 
Krfehnamachari, Shri T  T. 
Krishnappa, Shri M. V. 
Kurreel, Shri B. N.
Lallanji, Shri 
Malaviya, Shri K. D.
Malviya, Pandit C. N. 
Mathew, Shri 
Matthcn, Shri 
Mishra, Shri L. N.
Morarka, Shri 
More, Shri K. J-.
Muhammed Shafle, Chaudhuri 
Mukne, Shri Y. M.
Musafir, Giani, G. S.
Naskar, Shri P. S,
Nehru, Shri Jawaharlal 

* Nijalingappa, Shri
Palchoudhury, Shrimati Ita 
Pataskar, Shri 
Patel, Shri Rajeshwar 
Pawar, Shri V. P.
Pillai, Shri Thanu
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An\jad Ali, Shri 
Basu, Shri K.K.
Biren Dutt, Shri 
Chakravartty, Shrimati Renu 
Chatterjee, Shri N C. 
Chowdary, Shri G. R. 
Ghowdhury Shri N. B. 
Dasaratha Deb, Shri

NOES
Gopalan, Shri A. K. 
Guruppdaiwamy, Shri M. S. 
Kamath, Shri 
Kriplani, Acharya 
Kripalani, Shrimati Sucheta 
Mehta, Shri Asoka 
Mishra, Pandit S. C.
More, Shri S. S.

•DEMANDS FOR GRANTS ON 
ACCOUNT—TRAVANCORE- 

COCHIN

Mr. Speaker s So far as the Demands 
for Grants on Account are concerned,
I will put them to vote.

The question i s :
“That the respective sums not ex

ceeding the amounts shown in the 
third column of the Order Paper 
in respect of Demands Nos. I to 
XLU be granted to the President 
On account out of the Consolidated 
Fund of the State of Travancore- 
Cochin to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1957, in respect of 
the corresponding heads of De
mands entered in the second column 
thereof."

The motion was adopted.

[The motions for Demands for Grants 
—Travancore-Cochin that were adopt
ed by the Lok Sabha are reproduced 
below :—Ed.]

D em an d  N o . I— A gricultural In
co m e  T ax and Sales T ax

“That a sum not exceeding 
Rs. 2,35,000 be granted to the 
President out of the Consolidated 
Fund of the State of Travancore- 
Cochin, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Agri
cultural Income-Tax and Sales- 
Tax\”

D em an d  N o . II— L and R ev enu e

“That a sum not exceeding 
Rs. 10,87,000 be granted to the Pre
sident out of the Consolidated Fund 
of the State of Travancore-Cochin, 
on account, for or towards defray
ing the charges during the year end
ing on the 31st day or March, 
1957, in respect of ‘Land Reve
nue.”

Mushar, Shri 
Nayar, Shri V. P. 
Raghavarhari, Shri 
Reddy, Shri R. N. 
Rlshang KeLshing, Shri 
Singh, Shri R. N. 
Swami, Shri Sivamurthi 
Velayudhan, Shri 
Verma Shri Ramji.

The motion was adopted.
D em and  No. Ill—E xcise 

“That a sum not exceeding 
Rs 4,36,000 be granted to the Pre
sident out of the Consolidated Fund 
of the State of Travancore-Cochin, 
on account, for or towards defray
ing the charges during the year end
ing on the 31st day of March, 
1957, in respect of ‘Excise’.”

D em an d  No. IV—Sta m ps  
“That a sum not exceeding

Rs. 70,000 be granted to the Presi
dent out of the Consolidated Fund 
of the State of Travancore-Cochin, 
on account, for or towards defray
ing the charges during the year 
ending on the 31st day of March, 
1957, in respect of ‘Stamps'.”

D em and  No. V—F orest

“That a sum not exceeding
Rs. 23,52,000 be granted to the 
President out of the Consolidated 
Fund of the State of Travancore- 
Cochin, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of 
‘Forests’.”

D em and  No.VI—R egistration

“That a sum not exceeding
Rs. 3,68,000 be granted to the 
President out of the Consolidated 
Fund of the State of Travancore- 
Cochin, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Regis
tration’.”

D em an d  N o . VII—M otor 
A cts

V eh icles

“That a sum not exceeding 
Rs. 1,76,000 be granted to the 
President out of the Consolidated 
Fund of the State of Travancore- 
Cochin, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Motor 
Vehicles Acts’.”

Moved with the recommendation of the President




